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q1.HL.[. 365(31).—Ffaug Rt w1 Mfated e, g F@7 aear aae ataf=ae,
1934 (1934 FT 22) T &TRT 4, 5 3T GTT 8 il IT-LTT (2) FTT Tacd ATHAT HT TART FLA g FATAT
TEATAT FLAT 8, TARET, 368 TAEd g arel GHT GTad SARRAT dl GaqTe, IFq ATer=aq #f
ST 14 FIRT TATUTERT THRTIAT FLAT &; T TIZIT FAAT & AT g o6 e A & A1 7 o9,
SraH 77 A=t TR T SO, SF STt ST Hf STAsd HTs SO, 39 g | q 16 (& 60
FatY F 9Te I e et 9 A= G s,

AT AT AT, T(Q FlE g, AW AT AEIH9F, THESHT gaTsslg & dmA, 98 faed -
110003 =T "aTtera foFT ST 7hd g AT hbiswas.dgca@nic.in &1 8o 30 ST 7 &;

At satfer i aarfa & o S wre et 3 ey § Gl ofF s2fte & am B ofF srofay
T FATH UL ha 1T GLHIT FIT F=1e Bhm s
&y Rt
AT |
EINEED
1. wfereq T iR R — (1) =7 =t &1 99, "meEa B et (guue) e, 2020 2
(2) T s THEq qeg 9 AT gt i A u ot 9 g6 (99 9% T A s |
AT 2T 2) —

2516 G1/2020 @)
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(F) WA H dSTha JUUH T, STl Fal €7 T g7 Tahd &, a7

(@) ad | TRET JUUH FT FGIHE AT Foo(T @ AT AT THeh SAAT, FIAAT, g TL 3, AT,
FEATALOT AT LAV H o7 foheft =rfeh o< AT

(3T) TEHT T H AT AT % FHIL L@ a1 G497 U0 9T
(3) T AW Tt T ® T W wehter Y v v wafda g

(4) arET fFem, 1937 & [Afga yraem™, Juue =T s79 Jetad i Uil AT 98 qR] Tt g,
ST TELTEl A BIEH S JUUH T AIAN FT TEGE Aaiied @A o« (Iuue) =,
2020 ¥ farere =9 & f3Fam =7 )

2. gfRATNTY 3% =TT — (1) =9 Aot ®, St I v a7 @ § w2 oft ara wfoda 7 87 -

8)

9)

10)

11)

12)

13)
14)

15)

“ TSt “ &7 STy AT A=A, 1934 (1934 FT1 22) | 2

“FIAITT JUUH TATAT FT T 24 [FIA7 % Fqa Tl A TUuH g1 T3 & 2
“STTershd TUUH TS FT ST UH <F T g S 24 HAAT % T 9 & arge et w9 |
et e A7 Toe et AT A Rl O % straa & forg i 2;

“griersd Fuug [atar & ey v R sfe & 28 S 2w [REdt F s e | are S
=T & Bt e AT e Rl s At R oot 3 R oo a8

“GTIEFET UUH FETHI" T T UH T =AF & g S g At F i wredded o
SO H(TUTH) T TTHT I AT IH T T A 6 (o707 ITEH &

“ITFRrFd JUUH ST T AT UH =ARE & § S 24 =gt F orefiq Araeigd @ g &
AT w1 H A F A7 [HESra e ST iy s & o aitead §;

“TTTershd TOUH HARL FT A9 UH et =1i<6 & g ST 39 =91 & arefie et quue a7 =5+
ToReT T A7 FoRetT o7 T a3 (7 AT Tkl I7 92 9%) & forg STiesa 2;

‘T AT T 19 UH AEaied Awe & g e o 32 % Yo+ § urade i1 geasd
T TATA” FT AT U Y= F 8 Rorees v e & y=fera fomme, 32 vae o

ITIAE % gEaerd & o1 T=Terd 21 &1 &,

“F9T FEET TATAA | T T A9 U T4 7 g e e a@ee a1 999es 32 &
AT § WHTE g YA [T & o0 397 6337 F7 TR A51 wedT;

“FRATAT ST FT ST WETHLAF, AT HETHSIeR T Siferhd et s v g 1
THTOT F  forw Sy o 1o gwqres @ 8 & R aqmEe s ooft % oo ameata
AT worTet 7 RS == et siavta fAfafde sroarstt 1 Q2 3T &;

FHIE T FHigrer o6 7 A9, I FT FAGT FH F FASHAS, AAafed Qe =i e
T T o S 327 i o &;

“SITer TUTH” T AT 2 Wt ¥ st aom et siesit % e o 4 2;

"HTAETRTET T T AT U 97 F g 8 AT Jeawg * forg, faqr® 7 femwaw, 1944 = fosmm &
T FATT AR A 92 i e, i =0 afv=wT F aq=as 94 F a9l & siastd
zaH T Tu FoReT T Femrerd T T g

‘TP garse” &1 e aRaTiud S raTEy arer garsers ¥ g ok fiaY garsar ARt
AT ATE ATATAT (=07 {1 GEam F:78 Sre ;
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16)

17)

18)

19)

20)

21)
22)

23)

24)

25)

26)

27)

28)

29)

30)

31)

32)

33)

“GAL FT AT FT AT TRATOT AEATHT a1 garsead 4 g ok fiar fafds aug @
AAEed EHTT JOrTelt st ST & (o7 AT T et 26z &,

“STA AT FT AT TUUH o TATAT 6 (o0 Teqw it gy arearioa Bt gores aor =
ZATSET |

“HRTTHRLF" T AT AR (AT AEIHQeT o &;

“TIF T FT AT I 7 T a2 ot afearfoa e (Rt off swwae, |eemoamst sie aend
afed) ¥ g S quia: I7 sfera: aeadied FEE & AR, TEIE, a9 anEd 3T 995
ST AT ATIOISA TATATSIT o TorT ST AT ST A9 2

“Frar-SEr 7 smerr et Srgeaay wrdwy | AT oF fiew a ¢ Sed Gt dmsi #r
TRt 2 F o e arstterRT B ar R et sresfefhrem @ sy fRar
ST &

"ATSHE" T AT T AT T ST ATSH

‘AT FT e ey aaRa A yoett fr Fiae sgaaeaar g w2 ¥ oo

Ut F1AT & Aodrad 7 g, S stegtfnT, e, sfaeamae, anft g9 o B s
T HEFHT AT T § | FIS U Hd AT A0 A fohegl w1 AT A g;

“TTaT 7 9T UH ARG § & ST JUUH AT THH TRl ART AT I T AT JT IS FqT &5
“srael RTe-g=Tiorg fB|T Torety” #7 serT Fae Aferd 1 SRS TIe & o T4+ i
AT grT F=1fera AT YOrTet &l TATerd wed aTel SAf<h #f g2 ¥@T & HIae ISTT AT a7,
e Tiea -t fFam A,

“ " T AT UH AT | g ST (et Areaied GHT TUTelt 7 Fa1He v@dl g a7 9g 92 odl
%
"TETAS" AT AT HAaLed (aH| Ya1ad § s o1 [{asm g & fom qoae et =1,
TS AT AT ¥ &;

“HTT” T AT A gd @AW | T T0 T 60 a1 3uehe a1 et o= 9raeft § € S 3=
T ZEe T o form sroferd 791 &

“srfR” § FIS SATE AT FFIAT AT s BH AT SARAT FT TSI T AR F7 T a7 T2y
STtaERr A7 Firs fafee e, =g ag [T g1 a1 91, F317 I7 5T TR 7 T80l Flg 9t
TSt TR 2;

‘TS &= T e AT F 5 AT AT TSI HHF F FUT TATIOT SATATHT ATl gaTSerT
g e sfraw et ofF oRfRafa § fflt o a9 quog f ST &t s 9= 8,

“GARSE IS &1 A9 RATe qraete it goft, saerrer a1 g |41 & o et ameeza
e it sem= wfafafer & g;

“RATe qrarere” T e UF =0t & g S fagre-a=rtora B & y=mee & o sraears &1,
AT GIT /9T AT B S ST S T0T o 210 IS (FAAA0 AT, TAT=T €T F 99 g1 |
AT &

Refre-g=Tora faum™” &7 s U Aaied fFam 7 8, e fae  mee 2o+ & |@=rtoa
ERIESIEIES

fofre w=ttera fomme sorehy” &1 serr Rafre & g=fera aaeaedza A, s agant Rae
TTAAE T29, AUTET FHIS 3T el oo T 7T A4l | &;
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34)

35)

36)

37)

38)

39)

40)

41)

42)

43)

44)

45)

(2)

‘NI qree Lo’ #7 arer Rare-a=rtea BFam yormet & gew ¥ g Sed Rafe-g=rea
AT 7 =TT e & o0 T3 ST 9T 2,

“TTATard &1 &7 ST WA * -2 JT TSTLATT THF F U, TATIOT AT a7 garser
T g o fiae el ot ooty & frt off awr ameatEa @ sormreht i sem afaetaT 2;
“RATe-HaTora EAT Teeqs” 7 e TaTa® g ATHa Ue TTerd siie 9eqq of<h 7 g S,
Rre-g=riora fawe % 397 T g, 32 % e 99 | R e £ ggredr
FAT &;

“ToT gATSE” &1 e fAATeE Sarear (et  forg f&aferg w=mr & o smatea A
ATITHT AT gATS T | &

HTagIT ST T AT UHT fAferse #ear & € S sAered it & Hreqd | qu R T
et Fegag &l g=W forw giora T = gn

“HTaigd AwT” #7 e U8 Aeadied @AW ¥ g, e Sz # faar Gt araere & y=fora
ERISIEIEIRE GRS

“HTaied AHT TUTE” & 9T Tk A ed o7 3T THF 93 acal o g, g S\ |
famT foeft arerere % sefera e S ;

“QUUH ATATATT THLT" T AT AT ATAITT THGH o [AA{a8 Tga ¥ ¢ Srad a9t T/l &
AR | ety qarett i giagrset & yaege & SRu gferd, Faadr i $aa &9 § quug
TATAAT T TG AT SATAT & ST EH areriea efiT J-3remia AT gaHe 2id &,
“QUUH ATATATT T TOTAL” T AT VT TUTAT F & ST gaTs, o AT FATEA-SMEATHT FATI,
T o gfaa gy aatdyd, i, gaqr, SR, gegrst i qarst & qgani
T o ATEAH § A gd (GHTT & o7 JTaramd Tared AT Fdl gl

“Tatore e e 1 smery TRt =ten & sramas a1 [FATar a1 FEnt a1 @t a1 s=J s
F T H FF FIA & [T ST AT T AT Frfeewr 9T 4 2;

“Fafore Tg=T HE&AT T AT IR0 29T BT A gd [SHTT & TS0 & forT ST i T2
fafore ag=me Hear A g;

“39T T TATA & AT UF J=199 7 2 e e amee a7 wdaers fere gt
oA % AT ToTer SgrEaied 397 §9e e Al gl

=4 et § s g afvarfod 7 e Tw ersat S ordt & agr s’erd g S 3w srferfeay #

FHET: T 3 10 2

AT I
Ffteneer / ww e
3. ATERT T YUY T F 10T — ALATT. (UAS) FT afarer Femgam & s g:-
(1) Rere =rfera = yorrelt (RPAS);
(2) wies fre =i ame o,

(3) AT T(ZA TATIT AT TOITAT|

4. qVERT I 1w A= | — FEaEd a9 (UA) &1 %3 e Aeeied a1 % 9897 9
(T=TTe |iEa) o e % e B s 8-

i) AT 250 TTH F FH FTET THI;
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ii) g&AT: 250 T 7 AT TAT 2 FRer T & F7 1747 997,

iii) T 2 TReTRITH & s7fersh T 25 e s & 7 Sforar 987,
iv) Tea|: 25 fRerme 7 srfern o 150 Fherme & | ST 99T 99T
v) fererrer: 150 R & srfers

T — A= sfeafea fret off Fumes arode & srfass g & Rafa & 397 & % aaRa 7= &1
FR(TROT 3T 37 a9 § TRt SITue:-

(1) T9FA< 32 ¥ AfEway T 15 Hie/fhe a6 HHT g 13
(2) RTe atgee 7 stferray ared S9TE 15 We T HHa g 97 397 100 Hiex T HfifaT g ux;
ST 11
AT, fAutar, AT, ST T T=TEE B ISR T1 HAT

5. TITEa SAh— WETHaers | ITEHT ITH Fidah s Wi T, [etar, S, @t deEr

TATAT:  HHI: ATTEFT AAaigd 9 TOTeAT SITaH, T Aaaiiad I TUTe ! HATar, STasd

AFagd T IOMTT AT, TTTeHd AHa<ied A9 JOTel TaTHT STET TTiesdha qiqaiied a9
TUTTEAT AT BT ThaT gl

6. Tt e # Mg oW *T— = sfoatea smemstt i @ #3a arer Gl srees ==
AT Q9T GIT TTTAFRIE &I ST Fhal gi-—

(i) == 7 & afafde sgar aaf &1 @ &, 9T
(ii) I | 6 AR s oat &1 @ F3 1w
7. TR 9T A 61 AT &q :— =77 5 7 GafIq et =7f=p #r «r= feaftaa dgar ordt &1 @I
FTA T TR T&T 7T ST ot —
() e oft =fE o —
(F) WAL T ANTGE g, TIT
(@) TorEht o 18 W Sr=raT STfere & srrar
(ii) ToRelt off ST SrraT FEATe AT &1 29 o 9¥ foh—
(1) a8 US0Fd § TIT 38 ATETH H TLTT €I A | &, TAT
(2) TorTer stearer 99T 9 ° 9 < [Agre Haers 9 F qanr 8. roqan

(i) T BH TAAT ATHAT FHT T AT SATHI-HHT FTAAT Fle ST TR TAAT Fls ATeH
THTS, ST AT S7 Srra 7 2, e TAT TS LRI AT ST hls UStHT T ST

T, =9 MA@t & @e (i) T9T (i) F q91T § 9 e g TqE Qe 9w
AT &7 ITH B9 T 90 9 2l
8. WIS R H&aT— (1) =7 6 & AT SAT&ATH HT [T FXA ATAT e T AT<h TTTEFT Aa<2d
T ATHE<ed AT TS TATHT a7 ITEhd ATaied A9 T TATAF & €9 § FF F:d &
forw srafera wrferare gt #F wite & o s | § AR & va g & o$qam smEeT wqd
T THRAT g

(2) =9 6 F siavd ATATAT F T AL B I¥ HGTHQLF G ATGGF HI fAfrg Irieer deqr
(UAN) ST T3 ST &)
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(3) AATF IT0 S T BAfq § AgrAeas gRT, qAT & FEF0 ¥, s S| e
el & AT § HaerE SrrET Ig Taud Ug I T ATk oTHA §, ® dae § qvag T |
FATALH T 0 ST Fb

T UHT FATAH Feg TAT 5T HLRTE FAAAT IThT USiter g1 o oI sraferd 7gt g

9. T WTfAFTR— T e ST o0 ST 3 TsaTa ST8ar ordt & daer § Jeqa g o § et
THRTT T TG G il GAAT HTIHGTH Tl ThT T T ST AT AZAT Aat hl o7 Fohw e i
T ¥ T AT VTTErHRTE AT FohaT ST &, ord aqget-1 § fafatase orat s 92 o smo)

10. Jerar (1) — =fe [efaa, gfaegor storar w2 981 FaT 73T 8 a7 s AT § 97 a9 67 sTfeerad
safer i ad 7 e it Jear 39d steatua sEty F forw g geft qur s % oo srag
ST &I o TH F 3Tl T a9 ! AT o (o7 THHT TATHLIT AT ST HhaT:

TR, FTATAT THTH TTIAFRTE T TAHIOT el AT AT SIT0 St sraes g fqem 7 § fAafRfee
5T ol I 9T HT g1 74T 2

(2) LTI HEAT T TIAT F AAH gq, Ah AqGAT-1 § AT & F ToAT I06AT % FTART
ATAET T THRdT Bl

HWT IV
AT AT Torrett (UAS) 1 s, FRwfor qrm srgeeror

1. AT — TRt ATated a1 IorTet (UAS) sToaT Sa TRt 9ITRT 37974 e &7 ATd § Sramd
st FHT, =T || & BAEs sroerstt & @1 w9 9 & ohar S "o, Seas & SfEarar |
JHTOTIS T | 36T ST
12. HERT I YOrTel (UAS) T ARG | IATd — (1) ST Aasied a9 st (UAS)
AITAF o AATAT AT Fls A<k ATAaLed A9 Tt (UAS) e S8 TRl ST STef@ET weah &l
A H AT qg! HT
(2) (%) FEELEd I TOTET (UAS) 14T 39 TRt AT ST1aT =2 &7 AT | ST i 6

o wrferga aaztea a1 yorret (UAS) s & et || 7 R o fEfacen & s

AT | Aaiad a1 Tt (UAS) o ST ol FA 1948 ITH e 6 [T e Teqa

FLAT R

(@) AT FIT faaer AT AT T AT FA (AL ol AT il ST G|

@) fEraer =R gETH=eTeT g7 Aaied I19 Yot (UAS)  AraTd & forT JTeeht
AT AT ATSHH ST AT ST T

13. AT § AMEled I Tomet (UAS) &1 AHTor — Wifasa seatea a1 Jorret (UAS) fATar &
sTaT v foreft =i g ATEEd a1 oISt (UAS) SteraT SEeh Toheft TRT s79raT =2 &7 91d |
fAmior A8t R Sroem

14, fRaior §eT — TEERT I Tt (UAS) STt S8 el STIT 372rET ek & fAaior & o
T |75 Tl HETTHQ9TH GINT [AATa® TTATSA FT ITAT HLAT gINT JAT UH EAT 67 L8707 ug
AT TRTTHT AgTHaers T &l ST Fehsti

15. HTELRd I Yot (UAS) & ‘fwior & forg sy 9 — (1) 9ea & AT s smanfaa
AFaigd 19 IOt (UAS) o Fargr § R0 {107 957 ST R T St

(2) ATERRT AT Tt (UAS) & STHTOM & S29T & deET || # fAfAiEs Hator sryemssi 3 stqumes
FT GATIAT 2 % o AgTIH=ers FIRT TTeror SARTTATst ST2aT TRrsA1 7 (4=h AT ST Fem
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(3) Y TEYEAOT TAITITATS S Tl T R AgTHaerd T fAftate =1 § 9t 96T F aqam
AT STTOST| T qeqoT SRTeTTeATst 3 Sae] il T (A HAT0 THII g THT STaaehi il TRl
oq ATATST Treel | TAHRTIAT il ST

(4) () =TT y=TOT O ¥ 9Tt % forw Tt ArHeetEd A RETEr SEr arardaw wi Sqa= -1 §
fafAfdse =7 i wiwar & A Meihia =T § agTHeers &l Taad T&qd HLAT gl

(F) AeEF TOIAT o FH H T TTRTLTATA AT TSAT T Toshed T Ham

(1) SMeET TEQT FIA F TETT SAEH 6 (o0 THAT TANTITAT STqar et |@re &1 fHgier
L RAIRER AR E RIS e

(5) ATHE T AT TUITSAT o FoTew qgd va v fRuior st st || # fRfafde sraest, s
TR & (70 79T AT, F AT | 0T ST T THIOT 2 o (o707 rega &0 39-9a9 (3) & sfavia
RaTRT T& TIRTATAT SMaT S3ed & 8@ AT a<iad I Tt &, S5eT T=qmEsi & a1
TEQA FAT AT

(6) TETEAT STARTLITAT STET TS FIT TLHEAV RATE U SO ST TGS FT TEqd il S0
TAT THh AT UL ARMHLTH FIT AAALgd AT JOTeAT & ‘FAwior 3 forw swror o S & i
TR

Teeq T8 AW 300 R & stfers aid aTer 98 AT % AHa<iqd Il & AT § AN
Tel BRI TAT UHT AEALgd AT TOMAT & HAHA | argA« Aaamaet, 1937 & 907 VI F dasia
IETARIAT | HATST TTALTT AT BT

16. ATERd AT TUITet (UAS) T AT — (1) FreT ATEeied a1 JOmelt 7 T=Ta- 9d § ad
T Aol (AT ST HAT ST T IHHT ATLEAV TH [HIATAAT 6 TTAETHT o6 ST 7 T 12T 2

(2) AT § THATAT T T ATAT ATHGL R ITH TOMTAT oF T AT AT AT FIT AT 1T
U SAALEAT AT TAT TTHATAT F I<h ATLEAV AN ITASH FLATAT SITUIAT AT UH STALEAT & for
T SATEAT FIHHI Hl AAIAF TIAAT I il €T T ATUIAT| A0 FIwmaet’ Juau &
Hatera earastt &1 ART R, S BT arfara s, St a1 y=ras & diaard faehr atseat
T H IqeTse FLAT JTUAT

(3) TRHTAT storar ST, ST S ATHAT 21, T WA F S S & AT & AqET
AT R a1 Jorret (UAS)  2eror & for aaia Tieveror Sra et & Ih, TTThd STqaeq Feal
T TITOAT AT AT SO UAT T FATATAT 37 A7, T T Feal o dael § AT TRIiLra
T

(4) HHTAT ZRT IU-AT7 (3) F A ST T AT Feal hl SR HGITHG9TH Hl ferrad
=T § & IO T O g WETR AT ST "@veT ATt B St ¥ sreref 20 e srwer
Tl q¥ AT RanTet, ST WTTersd SIedv Fval i GLAT AT % Ai=ard (e, agrHeers grer
fafafds =7 7 i 9iohaT & SIgam T S

(5) TATHT TAT TATAF ZIT AIHAL Gd I TUITSAT T, LAV HLAA 6 SATHTL ATLEA 6T ST T
U LA % RFE FT Taward, ggriaers g u v Ffagen & aqamw o S #7 g G
ST

(6) fRaTaT g7 AfATEE STIRT w1 & Tara Rt off ez a9 Jorrelt srerar sEe et oed
TATAT gl [ohaT ST TR
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q¥eq, 39 RIwTEet % wrayT™, 300 e ¥ Afed a9 F g2 s i AEaiied A
TUITSAT o Hag § AN Agl g7 9T UHT Aa<ied I19 Tl & JTH § JIamd =aamEet, 1937 %
AT VI % qd SEAANTAT & H18d TTaeTT a1 gl

ARTV
AART It Yorrett (UAS) it dg=Te T i

17. 9WT™ — rafeq fAfore gg=m d@=ar (UIN) ST JTHE<ied I TOTeT & STorar o+ fhef
HAaigd T TUTAT T TATAT AT | A1 (AT STTUIT

18.  SUTAH AWAUgd AM— TAF AMaied T4 aqg=r || § FfAfde f[Amior st =
AT FIT JAT I AT qg=1 wear (UIN) ST 3T U ATa2d T4 il AqaTes qasied
I {IAT SO

19.  AMALET AT FT GSHL0— (1) Aa<iagd T4 (UA) F geg 7 faferg gg=ma gwar (UIN) it
T & forT tersa Aeated a= Jorret (UAS) & sramas seerar atar & sqa=t Il § BEfee
farfer wa WA % ST T Saa T&qd HEAT gl

(2) HRTHR® G, AITAH AaLied I | HaT&d TUeATA & I HqL 31 I TGS Hl (AL
gTfarRTE "t (UAN) ST foRaT ST &emm)

(38)  THT faferg gg=™ "@ear (UIN) it A\adied I 92 30 Y& 8 vaidq B st & a8
TgATT AT UF #9¢ faars R S a9 gl
20. WRA ® "HaRd I YOrTeT (UIN) T =AM — AT § AEadad I T & ST
FTIRY & AATAT T Fls ATh ATHAL 8 AT TUTAT ATAT ITeh (ohel AN TTAT Heah o 7T TIAT
o sroraT wiaeor § |ierd A8 2t Tl
21. WA § AWEEd I Tt (UIN) F @&t — qd § “STtershd ar9a<iad a1 ot (UAS)
= TTEhd TATHT % SAATAT 7 Tohell A1k T Aa<ied a1 (UAS) ST21aT S8 Rl AT 74T a2k
T TATTHE VT Al AT ST T
22.  HERT AT TOITAT (UIN) T S@0r — (1) ATHaied JT9 TUITeAT o %, Tgia<or STaT da<o
T ST et TRt TTTerea St geT o= fohet ITferga =ai=e & a1 st IV § e &t ua
TTRAT o SIHTY &l ST TR
(2) ITTEFa AREAT & e T ST ATAT HAAGIT THAT T FTHIEA, Hglaers o a8 o 54T, s
et ofF fafer & et Aeeted ar sorrett (UAS) it fosht sToraT Igiaeer strar siaeer Jgl ar S
AT
(3) wTHaRRd AT Yurtet (UAS) & Sa<or & Hag § o ST9 atel Todsh §eaagie & TuHea sy,
AAEiEd 19 IOt 7 farfers ag=e wwear $it aragar dafdt & 7e1 § T Jrusi|
23. wItAcE A afREdT — (1) AEafEd A9 IUITett (UAS) o Usiiga Tt geT Jeli=asrs® 5T
Aty fBfe T T § o 96T F J9ET, giHeersd & U8 918 & a7 § qonrte grad o
STTUATT:

(F) TSI AT Gd AT TOTAT % EATTHE o FqLIT; TIAT

(@) Tt astiepa TarT &1, @t dstiga Aesiad AT YOITe ! &1 9% Q07 SaTiHe TaT 8l

ST,

(M) AT I TOMTAT 7 ATAUEd Srere ACFAd T 7 TAT; JI4T
() WTHERd AT TOTeAT T g g1 ST
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(2) FTHEET AT TOITSAT & T ZH, TATE 1T T TaGT H Z2TU AT, ATIAT 214 AT @It 7 FF0 AT Tahel
AT FATHT FIRT AFALed 19 TUTe T &7 fafees ameor ua Ra=r a7 arge e 2F=e & siaftead
T ST 3 T §qf2 o TETd AR e g0 9d § USihd Aaiad I1 l (&0 qg= Jear i1
gsfreor fareft T T JoTe R ST awar g

24,  wiSET st At ST guew & sl F g g - F5 awwr g nRiEe G
fAfera aia 97 a1 399 9'd, A-aquTes quud SE W § arara A T g, duar e #§
e T s gy, & st V F A ads siw wheer & sqa weriHeerd g s BT S
qHAT gl

25. QG ® sETq a1 [T quoe f o - v afesd oo smEmas a7 [etar 9w |
‘FfEFa TUUH ATIHY AT ‘ATAFT TOUH ATITF AT G et T 1< & TUoF Toi a5

26. WA # JUUH H g I AT - U ATIFd UOH AATAS I1 HATAT AT ATIRT AT § STTEFha
q T UH ST AT ATIFT JOUH AT AT ATAFd UUH I Al BIEHL (el AT <6 &l
TUUH T T T

AT VI

JUUH T TATAT
27. 9T — (1) TUTH & a3 ATATSH TehiH T ITAeH AT H TgAT T FHT &1 |
IS A3 T AT B
(2) Wt T [FfEe e Uud | a7 #s AATad I7 HET JuuE qRa § 91t gl
R sToIm
(3) TUUH Faet UH ATeFHa A<k FIT AT (AT ST, o gt Fgl o A0 21, AT RHATE 91
HT FETET 9T 2,
28. JUUH YAAFH — AT H UF ATIFT JUUH TATAT & ATA I Fle AT ATh JUUH KT TATAT
TEl FEM
29.  JUUH YEE WHE — (1) ST VI § [iEe a8 o whHHar F Tqa aei=eers gy Sl
TS | QT TS AOdl  ATER, WA H hls Wl AT, 991 FATH il BIeH [HEl JUUH FT GATAT Tl
FAMT
(2) IT-ATH (1) F TET <X T2 AT, T Th 1o HATSd AT TE Aol 0l SITAT g, T qTA Al AT 6
T ey TEdlt 8, ol 39 UF a1 § ATSsha ™ I |7l il (a1 & (o1 aeieiehad AT ST FohaT gl
(3) TATAT T Hi TYAT % TATHLU 7, Hls A<h AqL=AT VI H A& =7 § i wfhar F qaw
ATET T Tl g
(4) Fx T, TRt T FT A7 TST AR AT IEAT USHT HI, WL 0 Gt & g & srorar g
BT § sifwes T=ie &t sEegsharel § ge < dadl gl
30. WOIH S % forw squia - (1) g R A i F1E SEe a9 aF T2 et 5 Tk
AT g7 AfEe a8 i YT g7 SiAaTed WWehid & ATeqd | SIqATd ST qgl i T2 2l

(2) 3= & M, ATeT 1 RHTe qEde qoar RAedr qEdee TIwRTe () dAesaT I8
gEAtEd F0 & AamatEad Bam fit 3z Aaiia o= F Jfiaw g1 7, ’ees e st g i
ofh|

(3) TEIF ST F a1, TATAH, HETHerh g7 AiEw a8 3fiw Tihar g=T SAtaarsT Wewiy & qreaq
q IS T JTAT-2IHT (FAT) T TE=IT HL
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31. vt fRae araee — (1) == Fawt & 9ga wiatera R arree’ % serar 9 § e oft
TR U & A1 a3 & GIeH [T 77T UUH HT GATAT Tal FHT

(2) 39-F=H (1)  Tga wirfera Rafre araere fi et e VIIEE 77 [ g

32. JUUH IHAC ATREH — (1) =4 {9 F T2 uF arzH7 wra fHE aaee F qarar wie |
ZAf<h AT | U & AT ¥ AT a1 F Tq¥, TUUH FT ST Agl BT

(2) TUUH TTTAS ATSHH AT FIA FT ATHTL HGTHAGE o ITT GIIT ST TH TG AT ATSHT TLAT
VIl § TS = ¥ ST & SaTe ST AT ST

(3) Iu-fArw (2) & Tga foam T arsdw, T4 aF FRefa a1 @ 981 fFar strar 8, o= a1 i sty *
orT ey T, i T8 UF W H ATAFAH I 6T T A F oy FE = reha AT ST "R g

(4) ITTAE ATZHE F AR g, oAl ey VI A AT =1 § s afkar F aqEm sraeT w7
qHaT gl

33. WA sraETd — (1) wierfera fare qmere &t et VI § e sraferg giorer & [eeAr
ST 3% ] T & WIACA U SATeha TIAAT ESA AT FEATT FIT TG [T S[T0I AT A=t VI H
fAfae sroaTstt & s | 2

(2) STTRTEATT ETSH IT HEATH FT Hglaerd gl MEErar Afawr-u= Y& fFar ST aFar gl

(3) UH FTLTEAT TS AT HEATT A9 FIT M0 e AT & sreefie gi

(4) 5t a% Aefaq, e a1 = 98 BT STar €, Afesme-oa IolE AT § 9 a9 il SAteshaw
sater o srefir, [ATdw srater & forg ar=r T, &l T gq saad Y6 g4 9% UF a1 H o+ 97+
FUT o6 TorT Tt a1 ST JohdT gl

(5) wTfErawor it FerdT F TATHOT B, Fe Ak At VI A Afafie =1 # siv gfear ¥ e
HTeET T qHaT 8

34. sETaE &7 - w2 ff =i S g g Ay oat ¥ aEw, aEEt Vil # e Gl
T &= § oY off o TR foeTe 1 9 a7 ST Y 7 8 32T # 7aE w4l

35. SEM A IT I BIERTH - (1) AT T2 BFA T T-31q87 &7 &1 g et =t 3w
IERT R Y, TAAAT GIATHT FF 6 a1 Fl AL AT ST TRl gl

(2) #re ot =rfcr qU & I H, AT VI [AfE et f qeie 78t o storar qeedie o f sqafa
TEl ST T T ET IHHT HTLOT FT

Ford T THT-g87T q¥ wETHeerd, forfaa =7 & 7g sieer 3 9%d ¢ FF seer § Ay el s e iy
UHT FEA T v =AT<h 1T Aol of STl

36. T IS & dgd — HelHe9® g MfEe B 1w F sremar e ff ama e @ =
I T T qgl HT

37. AT, Tar-ares, Aehesl, 8= STl ofe & & S 9 giaaw - (1) BT ofF == #°r
et off Ame-TiEa e §, 9 & a1 9ra §, 9ea & a7 31 gy, G o gfim, Terares,
T STHL [AFFRIEa 3T ST AT ST I o ST AT FATH %0l SAHAIT qol gl S T [ g TR
F ferfera st 7 1 a9 I8, UHT Aqaia & ==t ofiT ordt & orefier g

(2) STET & TLHTT FILT TTAFHA o0t ST ST 0 =7 G § g Forare e & H0T ¢ 1o =7 =4I
F VT T Soc ™ AT ST T@T & FAET 36T ST €, a7 a8 A/Ter 6 THid 37 78 o Fwrears o
ST Hae W wrs [ o s 9% saeht feqa S 9=aqTe 219 I TH dYE % ATHIE A 9T
Rx=a & v Foat 2|
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38.  aEgE & MIET — et off =rfe i wereers g Aty a6 sie st & zav B ot
=17 T JOUH | T H RO 37 T&f0q w27 it SIqatd Ta g

39. 9 F AW - TUUH F HEAT H AT T AF ARG AT GRT AT 0 0 {7 &1
FIATAT FIT, ST I AR I AT 2

40. EAEATH ST - (1) Fre AT =t Bl fF ==fw a7 g9fxr 77 Bme & [Aeear & wreor, a7 B
v w10 & v R § B ot quom w98t ST e w ey GRET ster st 3T | ar
formT & o sTareTs waT I 2l |

(2) 1< oft =f<F FRelt quue 7 "o orRE AT At Rata #§ ar qefier gart s qar G
TETAT o THTT § FATIT qgl HT ST JUTH 6 AT AT H geqerd HiT Tahd gl

A1, T AT — g oft =AF et fF 9 &, Toger a1 A9Te 9 F Fs VAT F1F Tal H4T,
IEECE

(F) TUUH AT JUUH ATTLLTT I HLAT ST AT @< | gl

(@) uuE F gIirq e qierd d=ra & forw werfuq et off giaem % qmmr FTasrsr § geasT #1
FILOT T g AT

(1) TOUH F IIET T FIAT FATAT ol GIATHT F2 o (o1 et {7 A1=F H |10 TC F1T FIrea a7
Ford o TUUH AT & ATeAT F et o ST Tiarate T forg R |f S qada
TSTET gTRT sraT = 50 % S9-fAaw (1) § fAfee srfeeor g=T #it T frars 9 36 Fa| &7 Soaree
TEl R

"I VI

SlERICE
42, T — 19 T1E 3T S HIRSI AT T & =1 § #7099 70 7 96 8, IS TU0H =1
FT T ST STTEATSA o STHTE UHT AeTHav af |

43. S ¢ f AAR dAfER-aT — g TRT BT F awrE, T, 99 @ i
g L@@ IT ATorreas fafatert & fore BT S19 918 T ST Ia T Al AT STTUT ST dF:

(F) TH 39 32T & o0 ATHT T A7 TAT 2T, 3% I8 7 a3E & A6 # [Maiia aaf & e g
ERCI

(@) ATE TEd AHT & ey S9Te il TAT FEA oF 39T F TH UHT a1 o 7T HgTHeerd geT
SfersRa fohaT T 8, St o If=ra aw= |

44, 9 9 AT=HT * g arrar f o - Rl gt aat fr g a waEtF wrgm Wl F
forg srferor a1 ATz Ee foar S qedr 2-

(i) foreft =rf=F =T, ST —

(F) AT T AW &, 3

(@) 18 T AT ITH ATF A AT g, AT

(ii) T FOT AT U AETT FwAT T9d -
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(F) Tg USHEd g 3T THF SATIE FT T £IT9 9d | g, 37

(@) T FF TLHE FIT aHI-T0T 7 [TEE Sfadt Fricest ATaast & 20 F3aT &; a1

(iii) T ®H AT AREIT FT HF AT ARG T [y I7 v T GriErwor av T wrEr
TET T UF T, AT TR 7 3T 7 87, F7 3T 75T IR AT UF Uil

Forat T =o R 3 @ (i) 37 (iii) 3 form, s e Rt st ord oy fRfee o7 gt 21
45. S U F T TR aT ATs8e <A1 — (1) S9 T1E g TSI STar ATs8d T F4T

T e 44 % st & T2 sToeATelt F7 QT A arer &g o ARE ST IX § A & TS &t
TE IIRAT % AET ATIET F T 2

(2) FIw 44 & [T U=ATsH & YIq §qE g U, AElHaer®, STAGAHRAl &l T STTaT ATSHd
ST oft ATHET BT, Y& T T gl

(3) T TFTF AWAT ST Aql, AEIASLF, ATGEARAT 0l GLAT [ I8 H FXANE HHIl & qHAT H
et sraar ofid wege 987 9T SHA =T ARl & T Fed g0 Haiad ITEwRT | F aed
STH FY Td &

T T2 Wl T hE U ST T AAT Al [hel USTHT & [T T8 ThIT i el o g
AFYTFAT Aol 2l

(4) ATAET ATT YOI o ST TRETA o forw UHT freft ot awamate Sir i agie & o7fd® 7 27,
* TerT T S 1S 2T ATTERTT T=T 36T ST #hT 2)

(5) Iu-F7w (2) F srefi= W& T 1o FreEw, 59 a% & [efEd srorar w9 81, 9 av & o gy
TR TAT UF a1 § ATAHAH T a9 6 (70 [ T ha 6T ST qha T 2|

(6) T TIE ATSHH AT FLAT F TATHLT g, e Ah aqgHAr IX ¥ i< =7 # e afmar %
ATHT ATAET FT FHhaT B

| VI

AERT T TREgT Taue (TETH)
46. T —ATHaiied AT TUTAT TRATAT 0 THid TF FTUeATH Fl A1 § T@d g0 48 qEFT
ATCAT FEHT & STqaT 26eh TR AT § Aadied 319 IRagd T ot il TTOd FT Tl gl

47. (1) AFERET 9 OISl af@gs weee (TEeH) —Agraqer, sqaet X & fafAfde & € &y
ST TRAT F ATETE AT ed AT TUITAT TREg Tae+ (TETUH) AT & I & forw Rt =1fn &

ATSHT T&TH FX Thd 2l

(2) Staraes T @rea, & e, @feq a1 @@ 7 T 1w, ag 39 # fEfafde safer & o o= a9 &t
ATERa® THT F reAefie Feor T, 3f¥ AATRC0r F T saas Ireq g o q9F 7T I a9t & fory
TATHLIT AT ST T

(3) TETTH HAT TRTAT ATSHH il TeAT o TATHLIT 2, FIs A<k AqL=T X H FAfAfdee =7 7 i afmar

F ATET ATAET T THhaT g

48. (1) TETH FH* & g Freeg i smaegwar— Fe @ ARE GAT FEEET serEr aRd
ATeTL-a0 | aTeY FoheT T e & &, fores forg s =, reft sfaeig =qae & %9 §, e
HATU T&TT T Al HTIOIT 61 BT, TETTH HATU T&TF Feed H T &I, qF dh ATHA Tgl T 99 T 6
39 T T X # AR 6w fBfer v a3 aqam uw Sy ghow wrids areda T 8n
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(2) Staraes T @rea, & fetaq, @it o1 @@ = fhar 1w, =g 39§ fAfafds safer & o o= a9 $i
ATERa® AT F Teqefie Fer T, 3fi¥ FATR0r o oI sraas Ireq g o 99F 77 979 a9t & o
TrsRor BT ST HEm

(3) TEUH HAT TETAT ATZHH T T&dT F TAHOT B, Fle =atw aqg=r X § fAfAfde =7 # siv
TTRAT o SAATY SATeEA HY FahdT gl

49, TFRrET AYATE — (1) TETUH FTTH gt X § e Tieveqor sva w37 ofiiw ag siveqor srqa=t
X ¥ fAfAf<s srearsti o ST § STrershd Ieveror TR g7 &1 36T St

(2) STTRTEATT E TS T ATTAHIT, ARG T HIaE FohT 7T % FEm g
(3) TH WRT o TTAAT FeTe HgTiAaers & fAdveror ue Rt o stefi=r g

(4) 5o T & Fefaa, gfaeeaor staar 2 T 2, I, IdE qHd § ATIwaH 9= a9 i
aaaTafer % e, sad Ay gaarafer F foro Ger w2 v Feerr F o sreeT T e 97 e
= 9 o [oIT T 3T ST 9ahaT gl

(5) TTLTEAT ETETTHeS TTTAFRTT T TGAT & AATHT g, HIs A A= X H fAfafds =7 § i
TTHAT % FTETL ATAIA T T T g

" IX
qTHTT

50. RaHT & I § ST U Iidae— (1) AEasied I19 YTl 9% Ud O & &0 areEm=
Afafaaw, 1934 & @< 8 F 3Tefid JITIHd VTt G, AT IAaT Uk T A aTel ATHa<ed
AT TOITSAT & TehTeA I (FOd THT o AT 7T AR &1 forfaa [Heer S & sraar UH FieHi &l
3BT g STAAT ISTT ST o [olT ST TTTEEHIT & A H, T Tl TATAT I & (o0 aeTa gl o
T &1 JANT, TRt 2E g Aaied AT TOITAT T T | AATel, ATqa<iad I TUTel & AR UF
STHLITT T 2T AAAT AT HIFAALRT AT TUTAT F T7 gEane off onfaer €, & g7 Tk «9rs, o[
BET ]

(2) T FAT % ATARTAT AT hx TLHIE FTAAT ST TLHIT 6 ATHILN AAAL R I TOTAT Bl
TTdatad Fed T4 UH Fad 351 § o1 {6 Irfaeeor & aq § afaag & THre a9 & o0 aed+ g,
AT 8d AT TUITET 9% FTTarer @ o o7 S8 YohTe 3 TTTEaeor &l |graar H

(3) =& fA=w & srefiw faw o ettt fdor & Soetam & & ey arer foneft oft =f<r & g o, s9 o
T ATl Tt o ser g2 it Q@O & f&ET, I8 9T ST & 39 39 [t F Sooed § w7
T 2

51. & — (1) =7 F=HT & Saia, STTeeRor, THT0H, AT 98=" 6T, A58 A9al IHe & (o0
I, AT X § & 77 [Fer % | 37 g

(2) I T AIATT AT GRT Haid 9 § S Te6AT & A = s

52 ATEXigd I Ot & SAT —(1) 9°d | Fre ff Aasied a9 9 aF qR=rerd qgl
SIS STE e (o SE 919 36 HHaied I & gHedT Ied g S I 3% Tq9 heft =t & 97

AAT IHAT AT =TT SAAAT HUT I HS THATT gl 21, 61 BT F g § =7 yare i 37ar
TATTAE FTA FTAT T JATT TeT FTHT qTferedt His[@ = 2

(2) TH ATHAT § 3T TRATEST & AT 39 &9 § ¥ ToRAT % FqaT a1 SITUAT 54T T Jiex argd
afarfaaw, 1988 TAT I aTefi= FMertfia M= & s a2
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53. Aiew AHTE F g ar) [{aw —(1) F=wi % s i, 1V, V (FEs 22 13 23 #7 gEs9), VI
(R 34 = 41 =1 grgw7), VI, VI, IX (7= 50,55, 59 & 62 T9T 64 Fl FTga?), AT A< 4T TH
T AT LT B

(2) w1 AT wizer sdUus Faw wgrHeersd gt AfAfEe o o, aRarfg g o e aat F
ATETT &1 TATTT gl T T gl

54. ST HTHART AT TUMTHT 9 AR R{IH — (1) T&a< Aa<iad I SOt 9¥ ==+ 27 F7 39-
A (3) T A% 31 Ud 32 1] A&t gl

(2) HETH=eT® T AFaLed A9 YTl & o0, o/t Ud 9 Y & HEa<ied I Tt &
af=Te & orfuer s Y s Trgare #r Afde F2 gq 2

(3) I oY TATIT WTHALIRT ATH TOITSAT el AT FINT [AATa® TiATOd &= TAT SHehT 91at &
FH H g1 TATAT AT e[ gl

55. SITNEAT 3T IUTSET HT SR(TH0T- AT 9T, TTTTHT AT ITh Thefl IUTHL T FTATead Feel o
o UH wE T WA FeTRa #% 99d g S argae Aietead, 1934 (1934 FT 22) &Y 39+
e F=Tw U =T % JiaEe 7 @il

56. AR FIRT Maer — (1) FEIHaerd, R GHE ATl srorar TR & TH9 & ATeaq ¥,
ATLAT Atetaw, 1934 s9ar = Hd % g, o, [aia, Saared, &, saam, o=,
0T, TELETE AT AT H o THeh FUL S AL Tg Aaiied Il & QA1 Tqar qea o
USTiehd ATERd ITT TOTet! 6 forw forery Hder Sy &7 a9 2

(2) 3u-FF=w (1) F FfT IR FHET ATATHA FT, AR AT AT i da9ree Y, THE
ST I GATHAT & F THH TATET g ATl THT ATHRAT T SAMTIAT 31T AT STHT Fd g4, Th
HTE T L@ & T THIAT AT ST

T HRTHaeT, SAfed # oY foffed &7 § Qe S Y, 37 48 il Al i ATl &l
ATHTT A S VAT SIIRIAT 3 GATAT AT TET FA F (70 AT HT FH FLA 0l SATHAT & Tl
£l
(3) Su-fF=w (1) # ST wou= Aaer &1 UH =Af<h & g e *ore =8 Sy &6 131w g, 9@ B
ST
(4) weriaaer®, forfea § e suar o sraer # g, =6 A9 & s Rt aesea I+
TUTTSAT ST2TET AIAaLied I STl % ot o7(aT (ol 1<k ST2aT =Af<h av &l ‘AW o s
AT T | a0 10 UF Ao F y=re 7, U saer § AfAfase v adt & srefiw, =fe wr gran,
IT AT UIET | AT ST T 92 G T&TH H T 2|

57. G Hl ATHIT ARE —6g G, forfad o, ST srrar &9 sraer & gy & aeestad I+
TUITEAT STTET HIAAigd AT Tt o foreft a9t s sreram foRet =t srorar safeat & Rt &/t & 2+
Rt % s=reT | Qi st sifors w9 7, sraer § =9 W ¥ Rt vy odt, afe w7 grar,
e ST T sraer 7 At & 7 21, Y I' X gl gl

58. AT, TATITS, TTTAHTOT, T T SAAHIGH T T IH0T AT Ream—sTg! U Aeri=aers 2am
FF TLHIT GIT IT0! A | IIAFT HlIe T ATAREY, I ST A7 AFEL QT A % T4, 39 2q
aqe g T frelt =af<r 7 =9 et & sraemai rar w55 F srefie ST et [Maer #7 Ieerse B
g ATAT T AR AITAT Hild | STHHRA L@l g al, [oiaq 9 # T 70 [ a1t F1on & o, =9
Rt % el ST 39 et Freee, TR, ITTEheor, e ST AqHIET ® 1 oar Matad
T ST FRaT 2
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59. FdErr — (1) wETHRers TIaT 39 g (ofed 9 § AT J947 [@F9w sraer gy qriegd
T T AR A AETReeTerd # &S feey, = FEei seEr argEe afaheE, 1934 %
TTLTHl % el TR0 THIOTOS a7 ATSHE V&M F9d & 3297 o, Haliad I U,
HATazted AT Jorrent fafawtor, s, Tevara g, 0 giaeT sreEr gafed Bt o= gieer
T [ATe0T 7 FhaT 2

(2) ST-FF= (1) % =tefi= wrferera sfeseTor == Rt &1 9qq 9rem gt & & o T
qiargTat % srartug Adren afga AT fF #2956 2|

(3) weTiHaerF freft =af<r &, HeTHaer® gIT UHT adi & o7efia g wgrveers Ay &, T
SR a1 Aaiad I TOrTet it stf=r 3 adeor & forg srerar su-fFaw (1) % Szex & foro feer
FEATAST AT AT & [eAor F forw, wriera &€ Fohd & 97 T ITTAFr, T8 THhT Agl=aerd it
AT " F FA & oo wfdga g au eafte % st w1 [y F90 6 g i 35 afig
THRATATY % forw grm

(4) 3T-f=w (1) TaT (3) F (T =T TH T ITFFT AREIT FT TAT T JET FBF0 S0 37 7
ITFARor § Svg fow 0 7t &7 fAearas w4
(5) 3U-fA=w (1) TaT 3u-FF7w (3) # Ty AgrHaer® rar ARl Hil-

() WTaEd FTT TOITAT T Fetera qiaemsh, s fF @r 2, F oo = =i % sfavia 9w #1471 v
FaeAl T fAeaTed F2A F oIy srafaatard qor seifAa ag= 2,

(@) 7 et ft IRET & Worer FT G § JAT el ATHaTied I TS STHET JE0H qarel ated
Foreft safar gieraT 1 e ofiT FrsrdiT F dd §, T FTH & 91 aTa=dq 2 q6hd g ad7 7
Aot wa amgEe Afafaaw, 1934 % JEgm i & AqaTad w1 GG w3 & o0 IEEs ud
FfrerEt T AL 3T g 2|

(6) ATAAXIEd AT TUITAT T STATAH, FAHATAT, AT, TATHT ATAT TATAR, AT TTAEAT FHEATH
AT TEUH 9T FET, AEIHF Sar 3T-H2AT (1) Ta (3) § "@afwa bt =a~e # Aa<izd
T JOITAT o Fohefly 9T, & Toar IR, ATHerdl, SEqrasii e F#Ha gigd f@Aae e
e T Tg= 0l AqATd &t Srustt a7 = (1) ve (3) # @ f9a Tiatatedt & q=ra § a8 qednT
FT

60. 3 — (1) TaT Fre oft =rfce Rrew a8 & Gl off faw #1 srerar s 55 % srefie s ey
fA3er 7 Seeraa BT BT T9aT SHT AT F3d § AR W@l &l, Sal argam sftafaad, 1934 §
TH YL o o9 & [T TRl 30 &7 TTaeTe 7 71 737 287 a8 =9 et it =1 XI & g
T T T+ 1T A

(2) aTE Ieerad TaT faherar, Teedr, HET & @19 ATGT T AT HIO0 F g5 ¢ df Ig 39
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MINISTRY OF CIVIL AVIATION
NOTIFICATION
New Delhi, the 2nd June, 2020
The Unmanned Aircraft System Rules, 2020

G.S.R. 365(E).—The following draft of certain rules, which the Central Government proposes to make in
exercise of the powers conferred by Section 4, 5 and sub-section (2) of section 8 of the Aircraft Act, 1934 (22 of
1934), is hereby published as required by section 14 of the said Act, for information of all persons likely to be affected
thereby; and notice is hereby given that the said draft rules will be taken into consideration after a period of thirty days
from the date on which copies of the Gazette of India, in which this notification is published, are made available to the
public;

Objections or suggestions, if any, may be addressed to the Director-General of Civil Aviation, Opposite
Safdarjung Airport, New Delhi-110003 or mailed to hbiswas.dgca@nic.in

Any objection or suggestion which may be received from any person with respect to the said draft rules
before the expiry of the period specified above will be considered by the Central Government.

Draft Rules
PART I
PRELIMINARY
1. Short title and extent. — (1) These rules may be called the Unmanned Aircraft System (UAS) Rules, 2020.
(2) They extend to the whole of India and shall apply also (unless the contrary intention appears) —
(@) to UAS registered in India, wherever they may be; or

(b) to a person owning or possessing or engaged in importing, manufacturing, trading, leasing,
operating, transferring or maintaining a UAS in India; or

(c) to all UAS for the time being in or over India;
(3) They shall come into force on the date of their final publication in the Official Gazette.

(4) The provisions contained in the Aircraft Rules, 1937 shall not apply on the UAS and matters connected
therewith or incidental thereto except for those provisions whose application on UAS is specifically provided
in the Unmanned Aircraft System (UAS) Rules, 2020.

2. Definitions and Interpretation. — (1) In these rules, unless there is anything repugnant in the subject or context —
1) “Act” means the Aircraft Act, 1934 (22 of 1934);
2) “Approved UAS Operation” means an operation by a compliant UAS in accordance with these rules;

3) “Authorised UAS Importer” means a person who is authorised to import a UAS or any part or a
component thereof from a place outside India under these rules;

4) “Authorised UAS Manufacturer” means a person who is authorised to manufacture UAS or any part or
component thereof under these rules;

5) “Authorised UAS Owner” means a person who is authorised to own or take on lease an unmanned aircraft
system (UAS) under these rules;

6) “Authorised UAS Operator” means a person authorised to engage in or offering to engage in operation of
an unmanned aircraft system under these rules;

7) “Authorised UAS Trader” means a person who is authorised to trade (buy or sell or lease) a UAS or a part
or a component thereof under these rules;
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8) “Autonomous Aircraft” means an unmanned aircraft that does not require pilot intervention in the
management of the flight;

9) “Autonomous Operation” means an operation during which a remotely piloted aircraft is operating without
pilot intervention in the management of the flight;

10) “Beyond Visual Line-0f-Sight Operation” means an operation in which the remote pilot or the observer
does not use visual reference to the remotely piloted aircraft in the conduct of flight;

11) “Certificate of Manufacture” means a document issued by the Director-General or any other agency
authorised by the Director-General to certify that the design of the unmanned aircraft system, for specific
make and class, meets the requirements specified under these rules;

12) “Command and Control Link” means the data link between the Unmanned Aircraft and the remote pilot
station for the purpose of managing the flight;

13) “Compliant UAS” means a UAS compliant with the requirements as laid down under these rules;

14) "Contracting State” means any State which is for the time being a party to the Convention on
International Civil Aviation concluded at Chicago on December 7, 1944, and any amendment which may be
made thereto under the provisions of Article 94 thereof;

15) “Controlled Airspace” means airspace of defined dimensions within which air traffic control service is
provided in accordance with the airspace classification;

16) “Danger Area” means an airspace of defined dimensions within which activities dangerous to the flight
of unmanned aircraft system exist at specified times;

17) “Drone Corridor” means a segregated path or airspace defined by the competent authorities for operation
of UAS;

18) “Director-General™ means Director-General of Civil Aviation;

19) “Drone port” means a defined area on land or water (including any buildings, installations, and
equipment) intended to be used either wholly or in part for the arrival, departure, surface movement and
associated maintenance or commercial activities of Unmanned Aircraft;

20) “Geo-fencing” means a feature in a software programme that uses the global positioning system or radio
frequency identification to define geographical boundaries;

21) "Licence" means a licence issued under these rules;

22) “Maintenance” means the performance of tasks required to ensure the continuing airworthiness of an
unmanned aircraft system, including any one or combination of overhaul, inspection, replacement, defect
rectification and the embodiment of a modification or repair or test;

23) “Manufacturer” means a person who manufactures or assembles UAS or any part or component thereof;

24) “Model Remotely Piloted Aircraft System” means a Remotely Piloted Aircraft without payload used for
educational or experimental purposes only and flown within visual line of sight of the person operating the
Remotely Piloted Aircraft System;

25) “Owner” means a person who owns or takes on lease an unmanned aircraft system;

26) "Operator" means a person, organisation or enterprise engaged in or offering to engage in unmanned
aircraft operation;

27) “Payload” means any component or equipment or any other material on board the unmanned aircraft that
is not required for the flight or its control;
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(2)
the Act.

28) “Person” includes an individual or a company or a firm or an association of persons or body of
individuals or a local authority or any legal entity, whether incorporated or not, Central or State Government
or an agency thereof;

29) “Prohibited Area” means the airspace of defined dimensions, above the land areas or territorial waters of
India within which the flights of UAS are not permitted at any time under any circumstances;

30) “Recreational Flying” means a flying activity of an Unmanned Aircraft only for the pleasure, leisure or
enjoyment of the remote pilot;

31) “Remote Pilot” means a person charged by the operator with duties essential to the operation of a
remotely piloted aircraft and who manipulates the flight controls, as appropriate, during flight time;

32) “Remotely Piloted Aircraft” means an unmanned aircraft, which is piloted from a remote pilot station;

33) “Remotely Piloted Aircraft System” means a remotely piloted unmanned aircraft, its associated remote
pilot station(s), the required command- and control links and any other components;

34) “Remote Pilot Station” means the component of remotely piloted aircraft system containing the
equipment used to pilot the remotely piloted aircraft;

35) “Restricted Area” means the airspace of defined dimensions above the land areas or territorial waters of
India within which the flight of unmanned aircraft system is restricted,;

36) “Remotely Piloted Aircraft Observer” means a trained and competent person designated by the operator
who, by visual observation of the remotely piloted aircraft, assists the remote pilot in the safe conduct of the
flight;

37) “Segregated Airspace” means the airspace of specified dimensions allocated for exclusive use to a
specific user(s);

38) “Transaction Number” means a unique number generated for identifying any transaction completed
through online platform;

39) “Unmanned Aircraft” means an unmanned aircraft, which is intended to operate with no pilot on board;

40) “Unmanned Aircraft System” means an unmanned aircraft and its associated elements, which are
operated with no pilot on board;

41) “UAS Traffic Management” means a specific aspect of air traffic management which manages UAS
operations safely, economically and efficiently through the provision of facilities and a seamless set of
services in collaboration with all parties and involving airborne and ground-based functions;

42) “UAS Traffic Management System” means a system that provides traffic management for unmanned
aircraft through the collaborative integration of humans, information, technology, facilities and services,
supported by air, ground or space-based communications, navigation and surveillance;

43) “Unique Authorisation Number” means the unique authorisation number issued to a person to act as
importer or manufacturer or trader or owner or operator;

44) “Unique Identification Number” means the unique identification number issued for registering
unmanned aircraft by the state of registry; and

45) “Visual Line-0f-Sight Operation” means an operation in which the remote pilot or the observer maintains
direct unaided visual contact with the Remotely Piloted Aircraft.

Words and terms used but not defined in these rules shall have the meanings respectively assigned to them in
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PART Il
CATEGORISATION/CLASSIFICATION
3. Categorisation of UAS. — The UAS shall be categorized as under:
(1) Remotely Piloted Aircraft System (RPAS);
(2) Model Remotely Piloted Aircraft System;
(3) Autonomous Unmanned Aircraft System.

4. Classification of Unmanned Aircraft. — The Unmanned Aircraft (UA) shall be classified based upon the
Maximum All-Up-Weight (including payload) of the UA as under:

i) Nano: Less than or equal to 250 gram;

ii) Micro: Greater than 250 gram and less than or equal to 2 kilogram;

iii) Small: Greater than 2 kilogram and less than or equal to 25 kilogram;

iv) Medium: Greater than 25 kilogram and less than or equal to 150 kilogram; and
v) Large: Greater than 150 kilogram.

Explanation. — A Nano class Unmanned Aircraft shall be regarded in the next higher category if it exceeds
either of the following performance parameters:

(@) maximum speed in level flight limited to 15 meters/second;

(b) maximum attainable height limited to 15 meters and range limited to 100 meter from the remote
pilot;

PART 111
AUTHORISATION OF IMPORTER, MANUFACTURER, TRADER, OWNER AND OPERATOR

5. Authorised Persons. — An importer, manufacturer, trader, owner or operator upon being authorised by the
Director-General shall become an Authorised UAS Importer, Authorised UAS Manufacturer, Authorised UAS
Trader, Authorised UAS Owner or Authorised UAS Operator respectively.

6. Authorisation of a Person. — To be authorised by the Director-General, an applicant shall meet the following
requirements: —

(i) eligibility conditions as specified in rule 7; and
(ii) other conditions as specified in Schedule I.

7. Eligibility Conditions for Authorisation. — A person referred in rule 5 may be granted authorisation subject to
fulfillment of following eligibility conditions—

Q) an individual who is—
(a) acitizen of India, and
(b) 18 years of age or more; or
(i) a company or a body corporate provided that—
(a) itis registered and has its principal place of business within India, and
(b) the Chairman and at least two-thirds of its directors are citizens of India; or

(iii) a firm or an association of persons or body of individuals or a local authority or any legal entity, whether
incorporated or not, Central and State Government or an agency thereof:

Provided that for clauses (ii) and (iii) of this rule, the substantial ownership and effective control
shall vest in Indian nationals.
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8. Authorisation Number. — (1) Any person fulfilling the requirements under rule 6 may make an application in the
manner and procedure specified in Schedule | for obtaining an authorisation number to act as an Authorised UAS
Importer, Authorised UAS Manufacturer, Authorised UAS Trader, Authorised UAS Owner or Authorised UAS
Operator.

(2) The Director-General on being satisfied with the requirements under rule 6 may grant a Unique Authorisation
Number (UAN) to the applicant.

(3) If considered necessary, Director-General may obtain clearance from security angle of the applicant, including
directors in case of corporate bodies or other persons in top management positions, from the concerned authority:

Provided that no such clearance is required for Central and State Government or agencies thereof.

9. New Authorisation. — Any change in the credentials submitted regarding eligibility conditions subsequent to
issuance of authorisation number, shall be forthwith communicated to the Director-General, and a new authorisation
may be issued subject to fulfillment of the conditions as specified in Schedule I.

10. Validity. — (1) Unless suspended, revoked or cancelled, an authorisation shall remain valid for the period
specified therein, subject to a maximum period of five years in each case, and may be renewed for another five years
at a time on receipt of the application for renewal:

Provided that an expired authorisation may be renewed only after the applicant fulfils the eligibility conditions as
specified under rule 7.

(2) For renewal of validity of authorisation number, a person may make an application in the manner and procedure as
specified in Schedule 1.

PART IV
IMPORT, MANUFACTURE AND MAINTENANCE OF UAS

11. General. — No UAS or part or component thereof shall be imported or manufactured in India unless Certificate
of Manufacture is obtained as specified in Schedule 1.

12. Import of UAS in India. — (1) No person other than an ‘Authorised UAS Importer’ shall import a UAS or part
or component thereof in India.

2 (@) For import of a UAS or part or component thereof, the ‘Authorised UAS Importer’ shall make an
application to the Director-General for import clearance of UAS in the manner and procedure as specified in
Schedule II.

(b) The Director General may recommend for import clearance to the Directorate General of Foreign Trade.

(c) The Directorate General of Foreign Trade, may issue an import license for import of UAS, as per their
norms.

13. Manufacture of UAS in India. — No person other than an ‘Authorised UAS Manufacturer’ shall manufacture a
UAS or part or component thereof in India.

14. Manufacturing Organisations. — An authorised manufacturing organisation for UAS or a part or component
thereof shall comply with the requirements as specified by the Director-General and such organisation shall be subject
to inspection and safety oversight by the Director-General.

15. ‘Certificate of Manufacture’ for UAS. — (1) There shall be a Certificate of Manufacture in respect of UAS
manufactured or imported in India.

(2) The Director-General may appoint the testing laboratories or organisations to carry out testing for purposes of
certification of UAS in order to ascertain the compliance with the manufacturing requirements as specified in
Schedule 1I.
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(3) The appointment of such testing laboratories or organisations shall be in accordance with the manner and
procedure as specified by the Director-General. The list of such testing laboratories or organisations shall be published
in the online portal for awareness of all applicants for Certificate of Manufacture.

(4) (a) to obtain a certificate of manufacture, an ‘Authorised UAS Manufacturer or Importer’ shall make an
application to the Director- General in the manner and procedure as specified in Schedule I1;

(b) the applicant may make a choice of the testing laboratories or organisations in the order of preference;

(c) after making the application, the applicant shall be allocated a testing laboratory or an organisation by the
Director-General.

(5) The applicant shall produce the UAS along with design documents to the testing laboratory or organisation
allocated under sub-rule (3) in order to demonstrate that the unmanned aircraft system is in compliance with the
design aspects and other manufacturing requirements as specified in Schedule I1, as may be applicable for each type.

(6) The testing laboratory or organisation shall submit the test report and recommendations to the Director-General;
based on which the Director-General may issue a ‘Certificate of Manufacture’ for the UAS:

Provided that this rule shall not apply in case of Unmanned Aircraft in Large class weighing more than 300
kilogram, and for such UAS, the provisions related to airworthiness as provided under Part VI of the Aircraft Rules,
1937 shall be applicable.

16. Maintenance of UAS. — (1) No UAS shall be operated in India unless it is maintained in accordance with the
provisions of this rule.

(2) It shall be mandatory for every manufacturer or importer of UAS to be operated in India to supply a maintenance
manual containing the maintenance requirements and procedures, and to provide necessary training for the
maintenance personnel authorised to undertake such maintenance. The maintenance manual shall be part of the
documents pertaining to the UAS, to be provided as part of the mandatory sale documents to any authorised trader,
owner or operator.

£3) The manufacturer or the importer, as the case may be, may also establish authorised maintenance centres with
adequately trained personnel for maintenance of UAS as per the provisions of the manufacturer’s maintenance
manual. The manufacturer or the importer of the UAS shall publish the information regarding the authorised
maintenance centres.

(4) The manufacturer shall notify in writing to the Director-General about the authorised maintenance centres
established under sub-rule (3) and such centres shall be subject to safety oversight of the Director-General. The
mandatory record of maintenance at the authorised maintenance centres, and scope of safety oversight of the
authorised maintenance centres shall be in a manner and procedure as specified by the Director-General.

(5) The owner and operator shall ensure that a UAS is maintained as per its Maintenance Manual and a record of such
maintenance shall be kept as specified by the Director-General.

(6) No UAS or any component thereof shall be operated after it has completed its life span as specified by the
manufacturer:

Provided that the provision of this rule shall not apply in case of Unmanned Aircraft in Large class weighing
more than 300 kilogram, and for such UAS, the provisions related to airworthiness as provided under Part VI of the
Aircraft Rules, 1937 shall be applicable.

PART V
IDENTIFICATION AND TRANSFER OF UAS

17. General. — No Unmanned Aircraft shall be owned or operated in India unless it has been allotted a Unique
Identification Number (UIN).

18. Compliant UA. — Each UA shall comply with the manufacturing requirements as specified in Schedule 11
and acquire a valid UIN. Such UA shall be termed as a compliant UA.
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19.

20.

21.

22.

23.

24.

25.

26.

217.

Registration of UA. — (1) An Authorised UAS Importer or Manufacturer may make an application in the
manner and procedure as specified in Schedule 111 for obtaining an UIN for an UA.

(2) The Director-General on being satisfied about the manufacturing requirements of compliant UA, may
grant a Unique Identification Number (UIN) to an UA.

(3) Such UIN shall be affixed on the UA in an identifiable and visible manner.

Trading of UAS in India. — No person other than an ‘Authorised UAS Trader’ shall engage in buying or
selling or leasing of a UAS or a part or a component thereof in India.

UAS Owner in India. — No person other than an ‘Authorised UAS Owner’ shall own a UAS or part or
component thereof in India.

Transfer of UAS. — (1) Sale, Lease or Transfer of UAS shall be permissible only from an authorised person
to another authorised person in the manner and procedure as specified in Schedule 1V.

(2) No UAS shall be sold or leased or transferred in any other manner unless the transaction between the
authorised persons has been approved by the Director-General.

(3) Each transaction of transfer of UAS shall result into linkage of UIN with the UAN of the transferee.

Change in ownership. — (1) The registered owner of the UAS shall forthwith notify to the Director-General
in such form and manner and procedure as specified by the Director General in case of:

(a) any transfer in the ownership of a registered UAS; or

(b) a registered UAS ceases to be owned wholly by the registered owner;
(c) the UAS is damaged beyond repair; or

(d) the loss of UAS.

(2) The Unique Identification Number of unmanned aircraft registered in India may be deregistered at any
time by the Director-General on his satisfaction that the UA is destroyed, permanently withdrawn from use,
missing and non traceable or the owner has transferred legal custody and control of the UAS to a person
outside India.

Process for acceptance of existing imported or manufactured UAS. — A non-compliant UAS imported to
India or manufactured in India on or before the date as may be specified by Central Government may be
accepted by the Director-General in accordance with manner and procedure as specified in Schedule V.

Selling of imported or manufactured UAS in India. —An authorised UAS importer or manufacturer shall
not sell a UAS to any person except to an ‘Authorised UAS Trader’ or an ‘Authorised UAS Owner’ in India.

Leasing of UAS in India. — An Authorised UAS importer or manufacturer or trader shall not lease a UAS
in India to any person except to an ‘Authorised UAS Trader’ or an ‘Authorised UAS Owner’ or an
‘Authorised UAS Operator’ in India.

PART VI
OPERATION OF UAS

General. — (1) UAS are permitted to fly only in permissible areas identified in the available map on the
online platform.

(2) No imported or manufactured UAS other than a compliant UAS as specified by the Director-General shall
be operated in India.

(3) UAS shall be operated only by an authorised person assisted by a qualified remote pilot, wherever
applicable.
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28.
29.

30.

31.

32.

33.

34.

UAS Operator— No person other than an ‘Authorised UAS Operator’ shall operate a UAS in India.

UAS Operator Permit. — (1) No person shall operate a UAS except a Nano Class in India, save, as per the
conditions of a permit issued by the Director-General in the manner and procedure as specified in
Schedule VI.

(2) The permit granted under sub-rule (1) shall, unless suspended or cancelled, remain valid for a period not
exceeding five years, and may be renewed for a period not exceeding five years at a time;

(3) For renewal of validity of Operator Permit, a person may make an application in the manner and
procedure as specified in Schedule V1.

(4) The Central Government may exempt any Central or State Government or agency thereof from
requirements of operator permit in the interest of security of India or in national interest.

Permission for each flight. — (1) No flight of an unmanned aircraft shall take place unless permission has
been obtained through online platform in the manner and procedure as specified by the Director-General.

(2) During the flight, the Operator or the remote pilot or the Remotely Piloted Aircraft (RPA) Observer shall
ensure that the flight of the unmanned aircraft remains within the defined area for which permission was
obtained.

(3) After each flight, the Operator shall furnish a log of the flight through online platform in the manner and
procedure as specified by the Director-General.

Qualified Remote Pilot. — (1) No person other than a ‘Qualified Remote Pilot’ under these rules shall
operate a UAS in India except the Nano class of UA.

(2) The requirements for a Qualified Remote Pilot under sub-rule (1) shall be as specified in Schedule VII.

UAS Pilot Licence. — (1) No person other than a Licensed Remote Pilot under these rules shall operate a
UAS in India except the Nano and Micro classes of UA.

(2) The authority to issue UAS pilot license shall vest with Director-General and such license shall be issued
in the manner and procedure as specified in Schedule VII.

(3) The license granted under sub-rule (2) shall, unless suspended or cancelled, remain valid for a period not
exceeding five years, and may be renewed for a period not exceeding five years at a time;

4) For renewal of validity of Pilot License, a person may make an application in the manner and
procedure as specified in Schedule VII.

Training Requirements. — (1) The Qualified Remote Pilot shall undergo the required training as specified
in Schedule VII and such training shall be imparted by an authorised training organisation or institute which
is in compliance with the requirements as specified in Schedule VII.

(2) The authorisation of training organisation or institute may be granted as specified by the Director-
General.

(3) Such training organisation or institute shall be subject to inspection and oversight by the Director-
General.

(4) Unless suspended, revoked or cancelled, the authorisation shall remain valid for the period specified
therein, subject to a maximum period of five years in each case, and may be renewed for another five years at
a time on receipt of the application for renewal.

(5) For renewal of validity of authorisation, a person may make an application in the manner and procedure
as specified in Schedule VII.

No operation area. — No person shall fly or assist in flying an unmanned aircraft over any of the areas
specified in Schedule VIII, save, in accordance with the conditions specified by the Central Government.
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35.

36.

37.

38.

39.

40.

41.

42,

43.

Photography from UA in flight. — (1) An imagery may be captured by an unmanned aircraft except in the
non permissible area after ensuring the privacy of an individual and his property.

(2) No person shall capture, or cause or permit to be captured, from an UA in flight, any imagery of the
areas specified in Schedule VIII:

Provided that the Director-General from time to time, may, by order in writing direct that such imagery of
any other area as specified in the order shall not be conducted by any person.

Carriage of Payload. — No Unmanned Aircraft shall carry any payload, save, as specified by the Director-
General.

Prohibition on carriage of arms, ammunition, explosives, military stores, etc. — (1) No person shall
carry or cause or permit to be carried in any unmanned aircraft to, from, within or over India, any arms,
ammunitions, munitions of war, implements of war, explosives and military stores, except with the written
permission of the Central Government and subject to the terms and conditions of such permission.

(2) Where any officer, authorised in this behalf by the Central Government, has reasons to believe that the
provisions of this rule are, or are about to be, contravened, he may cause such goods to be placed under his
custody pending detailed examination of the nature of the goods or pending a decision regarding the action, if
any, to be taken in the matter.

Dropping of articles. — No person shall drop or project or cause or permit to be dropped or projected from
a UAS in motion anything except in a manner and procedure as specified by the Director-General.

Rules of Air. — Every person engaged in operation of UAS shall comply with  the Rules of the Air issued
by Director-General, as may be applicable to that person.

Dangerous flying. — (1) No person shall fly any UAS in such circumstances as, by reason of proximity to
persons or property or aircraft or for other reason, to cause unnecessary danger to any person or property or
aircraft.

(2) No person shall operate a UAS in a physical or mental condition or under the influence of intoxicating and
psychoactive substances that may interfere with safe operation of the UAS.

General safety. — No person shall, act in any manner, either directly or indirectly, so as to —
(a) endanger safety and security of a UAS or UAS operation;

(b) cause interference with the normal functioning of any facility established for the safe and secure operation
of UAS;

(c) obstruct or distract the functioning of any person entrusted with any responsibility towards ensuring safe
and secure operation of UAS;

(d) endanger safety and security of any person or property; or
(e) endanger safety and security of a manned aircraft or its operation:

Provided that any action taken by any law enforcement agency or by an authority referred to in sub-rule (1)

of rule 50 to prevent any unlawful activity through UAS operation will not amount to violation of this rule.

PART VII
DRONE PORT

General . — Drone ports and Drone Corridors may be established in permitted areas, if warranted by the
nature and requirements of UAS operation.

Licensing / Authorisation of drone ports. — No drone port shall be used for the arrival, departure, surface
movement and associated maintenance or commercial activities of Unmanned Aircraft unless:
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(@) it has been licensed for the purpose, and save in accordance with the conditions prescribed in such
license; or

(b) it has been authorised by the Director-General, subject to such conditions as he may deem fit to impose,
for the purpose of temporary operation of Unmanned Aircraft.

44, Eligibility conditions for drone port license. — An authorisation or license for a drone port may be
granted to a person subject to fulfilment of following eligibility conditions—

(i) an individual who is—
(a) acitizen of India, and
(b) 18 years of age or more; or
(ii) a company or a body corporate provided that—
(@) itis registered and has its principal place of business within India, and
(b) it meets the equity holding criteria specified by the Central Government from time to time; or

(iii) a firm or an association of persons or body of individuals or a local authority or any legal entity, whether
incorporated or not, Central and State Government or an agency thereof:

Provided that for clauses (ii) and (iii) of this rule, the Central Government may specify any other
condition.

45, Grant of authorisation or license for drone port. — (1) Any person fulfilling the requirements under rule
44 may make an application in the manner and procedure specified in Schedule 1X for obtaining an authorisation or
license for drone port.

(2) The Director-General on being satisfied with the requirements under rule 44 may grant an authorisation or license
to the applicant as the case may be.

(3) If considered necessary, Director-General may obtain clearance from security angle of the applicant, including
directors in case of corporate bodies or other persons in top management positions, from the concerned authority:

Provided that no such clearance is required for Central and State Government or agencies thereof.

(4) A drone port authorisation for temporary operations of UAS may be granted for any period not exceeding three
months.

(5) The license granted under sub-rule (2) shall, unless suspended or cancelled, remain valid for a period not
exceeding five years, and may be renewed for a period not exceeding five years at a time;

(6) For renewal of validity of drone port license, a person may make an application in the manner and procedure
as specified in Schedule IX.

PART VIII
Unmanned Aircraft System Traffic Management (UTM)

46. General. — The Central government may establish an Unmanned Aircraft Traffic Management System in Indian
airspace or any part thereof, if warranted by the nature and requirements of UAS operation.

47. (1) Unmanned Aircraft System Traffic Management (UTM). — The Director-General may grant a license to a
person for provision of UAS Traffic Management (UTM) service in the manner and procedure as specified in
Schedule X.

(2) Unless suspended, revoked or cancelled, the license shall remain valid for the period specified therein, subject to a
maximum period of five years in each case, and may be renewed for another five years at a time on receipt of the
application for renewal.
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(3) For renewal of validity of UTM Service Provider License, a person may make an application in the manner and
procedure as specified in Schedule X.

48. (1) Requirement of a licence for UTM personnel. — No person shall engage himself in the provision of UTM
services in the Indian airspace or in any airspace outside the Indian territory for which India has, in pursuance of any
international arrangement, undertaken to provide UTM services, unless he holds a valid UTM personnel licence
granted in the manner and procedure as specified in Schedule X.

(2) Unless suspended, revoked or cancelled, the license shall remain valid for the period specified therein, subject to a
maximum period of five years in each case, and may be renewed for another five years at a time on receipt of the
application for renewal.

(3) For renewal of validity of UTM Personnel License, a person may make an application in the manner and procedure
as specified in Schedule X.

49. Training Requirements. — (1) The UTM personnel shall undergo the required training as specified in
Schedule X and such training shall be imparted by an authorised training organisation which is in compliance with the
requirements specified in Schedule X.

(2) The authorisation of training organisation may be granted as specified by the Director-General.
(3) Such training organisation shall be subject to inspection and oversight by the Director-General.

(4) Unless suspended, revoked or cancelled, the authorisation shall remain valid for the period specified therein,
subject to a maximum period of five years in each case, and may be renewed for another five years at a time on receipt
of the application for renewal.

(5) For renewal of validity of authorisation of training organisation, a person may make an application in the
manner and procedure as specified in Schedule X.

PART IX
GENERAL

50. Prevention of flights in contravention of the rules.— (1) An authority authorised under section 8 of the Aircraft
Act, 1934, to detain UAS may do so by the issue of a written direction to the pilot or other persons for the time being
in-charge of the UAS to be detained, or by taking or causing to be taken such other steps as may, in the opinion of
such authority, be necessary to make the detention effective, including the use of force, denial of access by any person
to the UAS, removal of parts and components of the UAS, or otherwise interfering with the UAS.

(2) Officers of the Central Government or a State Government, including officers of armed forces, shall assist such
authority in detaining the UAS and taking such steps as may, in the opinion of that authority, be necessary to make the
detention effective.

(3) Any person acting in contravention of any direction given under this rule shall, without prejudice to any other
penalty he may incur, be deemed to have acted in contravention of these rules.

51. Fee. — (1) The fee for authorisation, certification, Unique Identification Number, license or permit under these
rules shall be payable as specified in Schedule XI.

(2) The fee shall be paid in the manner and procedure as specified by the Director-General.

52. Insurance of UAS. — (1) No UA shall be operated in India unless there is in existence a valid third party
insurance policy to cover the liability that may arise on account of a mishap involving such UA and causing death or
bodily injury to any person or damage to property.

(2) The compensation payable in such cases shall be assessed in such a manner and procedure as specified in the
Motor Vehicles Act, 1988 and rules made there under.

53. Rules applicable to Model RPAS. — (1) The Rules contained in Parts 11, 1V, V (except rules 22 and 23), VI
(except rules 34 to 41), VII, VIII, IX (except rules 50,55, 59 to 62 and 64) shall not be applicable to the model RPAS.
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(2) Any Model RPAS may operate only in accordance with the conditions and in the defined areas as specified by the
Director-General.

54. Rules applicable to Autonomous UAS. — (1) The sub-rule (3) of rule 27 and Rules 31 and 32 shall not be
applicable to the Autonomous UAS.

(2) For the purpose of Autonomous UAS, Director-General may specify conditions and other qualifications of
personnel involved in operation of such UAS.

(3) Any Autonomous UAS may operate only in accordance with the conditions and in the defined areas as specified
by the Director-General.

55. Adoption of the Convention and Annexes. — The Director-General may lay down standards and procedures not
inconsistent with the Aircraft Act, 1934 (22 of 1934) and the rules made thereunder to carry out the Convention and
any Annex thereto.

56. Directions by Director-General. — (1) The Director-General may, through publication of Civil Aviation
Requirements or Circulars, issue special directions not inconsistent with the Aircraft Act, 1934 or these rules, relating
to the import, export, manufacture, sale, use, operation, possession, maintenance or navigation of UAS flying in or
over India or of UAS registered in India.

(2) The Civil Aviation Requirements under sub-rule (1) shall be issued after placing the draft on the website of the
Directorate General of Civil Aviation for a period of thirty days for inviting objections and suggestions from all
persons likely to be affected thereby:

Provided that the Director General may, in the public interest and by order in writing, dispense with the
requirements of inviting such objections and suggestions or reduce the period for submitting such objections and
suggestions.

(3) Every direction issued under sub-rule (1) shall be complied with by the person or persons to whom such
direction is issued.

(4) The Director-General may, by general or special order in writing, exempt any UAS or class of UAS or any person
or class of persons from the operation of the directions given in the publication entitled ‘Civil Aviation Requirements’
under this rule, either wholly or partially, subject to such conditions, if any, as may be specified in such order.

57. General Power to exempt. — The Central Government may, by general or special order in writing, exempt any
UAS or class of UAS or any person or class of persons from the operation of these rules, either wholly or partially,
subject to such conditions, if any, as may be specified in that order.

58. Cancellation or suspension of licence, certificate, authorisation, permit and approval. — Where the Director-
General or any officer authorised in this behalf by the Central Government, after giving an opportunity of being heard,
is satisfied that any person has contravened or failed to comply with the provisions of these rules or any direction
issued under rule 55, he may, for reasons to be recorded in writing, cancel or suspend any licence, certificate,
authorisation, permit or approval issued under these rules.

59. Inspection. — (1) The Director-General, or any officer of the Directorate General of Civil Aviation authorised by
him by general or special order in writing, may inspect the UAS, UAS manufacturing, storage, maintenance facility,
UTM facility or any other related facility for the purpose of granting an authorisation, a certificate or a licence under
these rules or the provisions of the Aircraft Act, 1934,

(2) The officers authorised under sub-rule (1) may carry out surveillance including unannounced inspections of such
facilities to ensure continued compliance with these rules.

(3) The Director-General may authorise any person, subject to such conditions as may be specified by the Director-
General, for the purpose of examining and testing any person or UAS or inspecting any document or facility for the
purposes of sub-rule (1) and such authorisation shall specify the functions of the person so authorised to perform on
behalf of the Director-General and the said authorisation shall be for a period as specified therein.
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(4) The persons so authorised under sub-rules (1) and (3) shall be issued credentials and shall perform the functions as
assigned to them in the authorisation.

(5) The Director-General or the persons referred to in sub-rule (1) and sub-rule (3) —

(@) shall have unrestricted and unlimited access to UAS and related facilities, as applicable, for the performance of
their functions and duties under these rules;

(b) may enter any premises, inspect and search any UAS or any related facility, including UTM services, and also
interact with any personnel, and inspect documents and records for the purpose of securing compliance with these
rules and the provisions of the Aircraft Act, 1934.

(6) The importer, manufacturer, trader, owner or operator of UAS, or a training organisation or a UTM facility shall
allow the Director-General, or the person referred to in sub-rules (1) and (3), access to any part of the UAS,
organisation or air navigation facility including equipment, records, documents and personnel, and shall co-operate in
conducting the activities referred in sub-rules (1) and (3).

60. Penalties. — (1) Any person who has contravened or failed to comply with any of these rules or any direction
issued under rule 55 shall, where no punishment is provided for such contravention in the Aircraft Act, 1934, be
punishable to the extent laid down in Schedule XII of these rules.

(2) It shall be a defence to any proceedings for contravention of or failure to comply with these rules if the
contravention or failure is proved to have been due to accident, stress of weather or other unavoidable cause; and it
shall be a defence to any proceedings under these rules against the owner, hirer, operator, remote pilot of an unmanned
aircraft system that the alleged contravention took place without his actual fault or privity.

61. Fraudulent Documents. — No person shall fraudulently lend any licence, certificate, authorisation, permit or
approval issued under these rules or allow it to be used by any other person.

62. Obstruction of authorised persons. — No person shall voluntarily obstruct any person acting in the exercise of
his powers or in the discharge of his duties under these rules.

63. Classification of Offences- (1) Notwithstanding anything contained in the Code of Criminal Procedure, 1973 (2
of 1974), the violation of sub-rule (1) of rule 12, 13, 17, 20, 21, 27, 28, 29, sub-rules (1) and (2) of rule 30, sub-rule
(1) of rule 31, sub-rule (1) of rule 32, 34, 35, 36, 37, 38, 40, 52, sub-rule (6) of rule 58, 60 and 61 shall be cognizable
and non-bailable offences.

(2) No court shall take cognizance of any offence punishable under these rules without the previous sanction in
writing by the Director-General.

64. Delegation of Powers. — (1) Any power or duty conferred or imposed by these rules on the Central Government
may be exercised or discharged by the Central Government or by any person authorised by it in that behalf;

(2) Any power or duty conferred or imposed by these rules on the Director-General may be exercised or discharged by
the Director-General or by any other person authorised by the Central Government in that behalf.

65. Appeals. — (1) If any person is aggrieved by an order passed by an officer in exercise of a power conferred on
him by these rules or delegated to him under rule 63, he may prefer an appeal to the next higher officer within sixty
days of the date of the order subject to the condition that not more than two appeals shall be filed in any one case.

Note. — In case of an order passed by the Director-General, the appeal will lie to the Secretary to the
Government of India in the Ministry dealing with Civil Aviation matters and there shall be no further appeal
in such a case irrespective of whether it is the first or second appeal.
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Schedule- I (Rule 6)

Requirements for Obtaining Authorisation as Importer, Manufacturer, Trader, Owner or Operator
1. Any person seeking an authorisation as Importer, Manufacturer, Trader, Owner or Operator shall submit an
application to the Director-General in the Form UA-1 through digital sky platform available on website

www.dgca.gov.in.

2. The applicant shall submit the following documents along with the application.
(@ For an individual-
i. latest passport size photograph of the applicant;

ii. proof of identification and age- a self-attested copy of the Passport or Aadhar Card or PAN
Card or Voter Identification Card or Driving License;

iii. proof of residence - a self-attested copy of Passport or Aadhar Card or Voter Identification
Card or electricity bill or water bill or landline phone no. bill or a copy of his bank
statement/ passbook not older than three months from the date of the application reflecting
current address.

(b) For a Company or body corporate,—

i. proof of incorporation- a self-attested copy of the Certificate of Incorporation of the
Company;

ii. Director Identification Number (DIN) — Names of the Directors along with their DIN
Number;

iii. proof of registered address;
iv. Proof of business address.
(c) For local authority, Central or state Government or agency thereof,—

(i) Certificate of the Head of the Department providing details of the organisation, its address
and its intent to acquire a UAN;

(if) Name, designation and address of Authorised Signatory.
(d) For any other person,—

(M proof of registration/incorporation;

(i) name, designation and address of management personnel;

(iii) proof of registered/business address
3. The applicant shall provide copy of GST certificate with its number, if applicable.
4. The applicant shall pay the fee as prescribed in Schedule XI.
5. The Director-General upon his satisfaction may issue the requisite authorisation.

6. In case of a request for new authorisation under rule 9 or renewal under rule 10, the applicant shall submit an
application to the Director-General in the Form UA-1 through digital sky platform available on website
www.dgca.gov.in. The fee shall be the same as prescribed in Schedule XI. The changes in the credentials
shall be submitted in the application form and shall also be clearly mentioned in the declaration section.

7. The Director-General upon his satisfaction may issue the new authorisation or renew the validity of
Authorisation Number.


http://www.dgca.gov.in/
http://www.dgca.gov.in/
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FORM UA 1

Application for issuance or renewal of Authorisation Number to Importer,

Manufacturer, Trader, Owner or Operator

Fix a passport size photo (in
case of an individual)

Signature

Select the appropriate category

1. Manufacturer

2. Importer -

3. Trader -

4. Owner -

5. Operator -
Part A For an Individual

1. Name

2. Gender

3. Nationality

4. Date of Birth

5. Email

6. Phone No.

7. Document for Proof of
Identity

Submit any one

Passport Number

Aadhar Card Number

PAN Card Number

Voter Identification Card Number

Driving License Number

8. Document for Proof of
Address

Submit any one

Passport Number

Aadhar Card Number

Voter Identification Card Number

Electricity Bill No/ Water Bill No/
Bank Account Statements showing
address

9. GST No.
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Part B For a Company or Body Corporate

10.

Name of the Company

11.

Business/Current Address

12.

Registered Address

13.

Email

14.

Phone No.

15.

Proof of incorporation-

Certificate of Incorporation of the
Company

16.

Names of the Directors with their
DIN No.

17.

GST No. if available

18.

Home Affairs (MHA), Government of
India. (for UAS importers/ traders/
manufacturers having their principal
place of business in a country other than
India)

Security clearance from Ministry of

Part C

For local authority, Central or state Government or agency thereof

19.

Name of the Organisation

20.

Business/Current Address

21.

Registered Address

22.

Email

23.

Phone No.

24,

Certificate from the Head of the
Department providing details of the
organisation, its address and its
intent to acquire a UAN.

25.

Names of Authorised Signatory a.

[PART II—SEC. 3(i)]

26.

GST No if available
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Part D For any other Person

27. Name of the Organisation

28. Business/Current Address

29. Registered Address

30. Email

31. Phone No.

32. Proof of Registration /
incorporation-

a. Certificate of Registration/
Incorporation

33. Names Designation address and a.
phone numbers of the Management s
Committee '

C.
d.

34. GST No if available

35. Old Authorisation Number (in case
of new authorisation request)

Fees

Category Select the Category Fees amount Transaction details

Manufacturer

Importer

Trader

Owner

Operator

DECLARATION

a) | hereby declare that all information provided herein are true and correct to the best of my knowledge and |
understand that furnishing any false information herein shall make me liable for any penal action as
applicable.

b) For new authorisation, the change in credentials have been indicated in serial numbers (provide the list) —
[strikethrough if not applicable]

Name and Signature
Date:
Place:
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Schedule 11 (Rule 11, 12 and 15)
Section A

Requirements for Obtaining Certificate of Manufacture

1. Anauthorised UAS importer or manufacturer seeking a certificate of manufacture shall submit an application
in Form UA-2 through digital sky platform available on website www.dgca.gov.in.

2. To obtain certificate of manufacture, the unmanned aircraft system shall be equipped with —
(i) Global Navigation Satellite System (GNSS) receiver(s) for horizontal and vertical position
fixing;
(i) Autonomous Flight Termination System or Return To Home (RTH) option;
(iii) Geo-fencing capability;
(iv) Flashing anti-collision strobe lights;
(v) Flight controller;
(vi) flight data logging capability;
(vii) ‘No Permission — No Takeoff (NPNT)’ compliant;

(viii)  SSR transponder (Mode ‘C’ or ‘S’) or ADS-B OUT equipment (if intended to operate beyond
400 feet/120 m AGL);

(ix) Reliable Command and Control Link;
x) Real-time tracking system;
(xi) Barometric equipment with capability for remote sub-scale setting;
(xii) Detect and Avoid capability;
(xiii) ~ Manufacturer Serial Number;
(xiv)  Fire resistant identification plate for engraving the UIN ; and
(xv) Two-way communication system.
3. The NPNT Hardware and Firmware shall be tamper proof.

4. The equipment specified in clauses (iv), (vi), (vii), (viii), (X), (xi) and (xii) is not mandatory with respect to
Nano class unmanned aircraft.

5. Each unmanned aircraft of Small and above class shall also be equipped with an emergency recovery system
to ensure protection from damage and public injury in any failure conditions.

6. Each Certificate of Manufacture shall require an Equipment Type Approval (ETA) from Wireless Planning
and Coordination (WPC) Wing, Ministry of Communications for operating in de-licensed frequency band(s).

7. In addition to above, each unmanned aircraft shall comply with other technical requirements as may be
specified by the Director-General for grant of Certificate of Manufacture.

8. The applicant shall pay the fee as prescribed in Schedule XI.

9. The Director-General upon his satisfaction may issue the Certificate of Manufacture.
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Form UA-2

APPLICATION FOR CERTIFICATE OF MANUFACTURE

1. Name of authorised UAS importer/ Manufacturer:
2. Unique Authorisation Number issued by DGCA:
3. Current Address
4. E-mail 1D
5. Phone No.
6. Preferred testing laboratory or organisation:
(i)
(i)
(iii)
7. Details of Unmanned Aircraft System:
a) Category:
b) Classification:
¢) Model Name / Number:
d) Fixed Wing/ Rotary Wing:
e) Maximum all-up-weight:
f) Engine/ Motor:
i) Type:
ii) Power Rating and
iii) Number of Engines/Motors
g) Total fuel capacity (kg)/ Battery capacity (mAh):
h) Compatible payload:
(i) fixed or variable or both
(ii) maximum weight of the payload
(kg)
(iii) volume in cubic centimeter
i) Launch and recovery type (as applicable):
j) Overall dimensions (I x b x h) (attach a 3- view
drawing):
8. Copy of ETA from WPC Wing (to be uploaded):
9. Details of Emergency Recovery System installation:
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10. Details of equipment (\ appropriate boxes):

RTH
- Geo-fence Anti-collision light
- Flight controller Flight data logging capability

- NPNT SSR transponder/ ADS-B OUT
- Command and Control Link Real-time tracking system
- Barometric equipment Detect and Avoid capability

- Manufacturer Serial Number

Fire resistant identification plate

- Two-way communication system

(GNSS -Global Navigation Satellite System; NPNT - No Permission — No Takeoff; RTH- Return to Home)
11. Fee amount and Transaction Number:

DECLARATION

I hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Name and Signature

Date:
Place:

Section B
Requirements for Import Clearance

1. An authorised UAS importer seeking an import clearance shall submit an application in Form UA-3 along
with Certificate of Manufacture through digital sky platform available on website www.dgca.gov.in.

2. The Director-General upon his satisfaction may issue the import clearance.

Form UA-3

APPLICATION FOR IMPORT CLEARANCE OF UAS

1. Name of Authorised UAS importer

2. Unique Authorisation Number

3. In case of Company provide names of
directors

S Rl Ed N
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4, In case of other persons provide names of 1.
top management 2.
3.
4.
5.
5. Contact details 1.
Address 2.
E-mail 1D 3.
Phone No.
4.
6. Nationality:
7. Category
8. Quantity of UAS
9. Mode of acquisition
(Owner / lease)
10. Details of UAS proposed to be imported/
acquired
11. Name and address of manufacturer
Nationality
12. Model No.
13. Serial Number
14, Date and Year of Manufacture
15. Fixed Wing/ Rotary Wing
16. New/ Used
17. Maximum all-up-weight
18. Maximum height attainable
19. Payload details
20. Mode of import (Lease/Outright Purchase):
21. Name & Address of the
owner
22. Name & Address of the Lessor
23. Purpose of import of UAS
24, Security clearance, if applicable

DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Name and Signature

Date:

Place:
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Schedule 111 (Rule 19)
Procedure for Registration of Unmanned Aircraft

1. An authorised UAS importer or manufacturer seeking a Unique Identification Number (UIN) for
unmanned aircraft shall submit an application in Form UA-4 through digital sky platform available on website

www.dgca.gov.in.

2. The UIN Certificate issued shall include UIN, category of UA, class of UA, model number,
manufacturer’s name with serial number, year of manufacture, date of registration.
3. The applicant shall pay the fee as prescribed in Schedule XI.
4, The Director-General upon his satisfaction may issue the UIN through the online platform.
Form UA- 4

APPLICATION FOR UNIQUE IDENTIFICATION NUMBER

1. Name of Authorised UAS
Importer/Manufacturer

2. Unique Authorisation Number

3. Contact details
Address
E-mail ID
Phone No.

4, Copy of Import License/permission (In case of
Importer)

5. Copy of Certificate of Manufacture

6. Model No.

7. Date and Year of Manufacture

8. Number of UAS

9. Manufacturing Serial Number(s)

10. Fee with Amount and Transaction number

DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Date:
Place:

Name and Signature
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Schedule- IV (Rule 22 and 23)

Requirements for Transfer or Change in Ownership of UAS

1. Any authorised person seeking to transfer his UAS to another authorised person or giving intimation to
Director-General about change in ownership shall submit an application to the Director-General in the Form
UA-5 through digital sky platform available on website www.dgca.gov.in.

2. The applicant shall pay the fee as prescribed in Schedule XI.

3. The Director-General upon his satisfaction may approve the transfer of UAS and take on record about change
in ownership of UAS.

4. The UAN of Transferor linked to UIN of UAS will be delinked and the UIN of UAS will be linked to UAN
of Transferee.

5. In case of intimation about damage or loss of UAS, the Director-General upon his satisfaction may deregister
the UIN and take on record such deregistration of UIN.

6. A Transaction Number showing the transfer of UAS or intimation taken on record or deregistration of UIN
will be issued to the person through the online platform.

FORM UA-5
Application for transfer or change in ownership of UAS
Part A : Transferor details
a. Incase of individual

1. Name

2. Current address

3. Nationality

4. Date of Birth

5. Email

6. Phone No.

7. Unique Authorisation Number (UAN)

8. GST No.

b. In case of company or corporate

9. Name of the Company

10. Business/Current Address

11. Registered Address

12. Email

13. Phone No.

14. Proof of incorporation-

Certificate of Incorporation of the
Company

15. Names of the Directors with their DIN
No.

16. Unique Authorisation Number (UAN)

17. GST No.
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c. In case of local authority, Central or State Government or agency thereof

18.

Name of the Organisation

19.

Business/Current Address

20.

Registered Address

21.

Email

22.

Phone No.

23.

Certificate from the Head of the
Department providing details of the
organisation, its address and its intent
to acquire a UAN.

24,

Name of Authorised Signatory

25.

GST No if available

d. In case of any other Person

26.

Name of the Organisation

217.

Business/Current Address

28.

Registered Address

29.

Email

30.

Phone No.

3L

Proof of Registration /incorporation-

b. Certificate of Registration/
Incorporation

32.

Names Designation address and phone
numbers of the Management
Committee

33.

GST No if available

Part B : Transferee details

a.

In case of individual

34.

Name

35.

Current address

36.

Nationality

37.

Date of Birth

38.

Email

39.

Phone No.

40.

Unique Authorisation Number (UAN)

41.

GST No.

[PART II—SEC. 3(i)]
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b. In case of company or corporate

42,

Name of the Company

43.

Business/Current Address

44.

Registered Address

45,

Email

46.

Phone No.

47.

Proof of incorporation-
Certificate of Incorporation of the
Company

48.

Names of the Directors with their DIN
No.

49,

Unique Authorisation Number (UAN)

50.

GST No.

In case of local authority, Central or state Government or agency thereof

51.

Name of the Organisation

52.

Business/Current Address

53.

Registered Address

54.

Email

55.

Phone No.

56.

Certificate from the Head of the
Department providing details of the
organisation, its address and its intent
to acquire a UAN.

57.

Name of Authorised Signatory

58.

GST No if available

d.

In case of any other Person

59.

Name of the Organisation

60.

Business/Current Address

61.

Registered Address

62.

Email

63.

Phone No.

64.

Proof of Registration /incorporation-

c. Certificate of Registration/
Incorporation
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65.

Names Designation address and phone
numbers of the Management
Committee

66.

GST No if available

Part C: UAS

67.

Unique Identification Number (UIN)

68.

the UAS is damaged beyond repair
(upload the Certificate from
Maintenance Centre)

69.

the loss of UAS (upload the Non
Traceability Report)

70.

Fee amount and transaction number:

Note- Self attested documents in support of Name, Current Address, Unique Authorisation Number (UAN),
Certificate of Incorporation (in case of a Company) for both transferor and transferee, the Unique Identification
Number (UIN) of the UAS, and proof of damage beyond repair or loss of UAS in case of intimation to be uploaded.

DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Date:

Place:

Name and Signature

Schedule V (Rule 24)
Process for acceptance of existing imported or manufactured UAS

Such owner or operator possessing a non-compliant UAS shall submit an application in Form UA-6 through
digital sky platform available on website www.dgca.gov.in.

No existing imported or manufactured UAS shall be accepted by Director-General until such UAS has been
issued with a valid Drone Acknowledgement Number (DAN) and Owner Acknowledgement Number
(OAN).

Such owner or operator may approach an authorised UAS manufacturer to make its UAS compliant with the
‘Manufacturing Requirements for UAS’ as specified in Schedule II. Compliance to No Permission No Take-
off (NPNT) requirement shall be mandatory for all existing imported UAS prior to their operation.

The compliance demonstration shall be carried out at any agency appropriately authorised by the Director-
General for this purpose.

Any modification (hardware/software) required to be carried out on existing imported/ manufactured UAS to
make it compliant UAS shall be carried out at authorised maintenance centers.

The applicant shall pay the fee as applicable for issuance of Certificate of Manufacture as prescribed in
Schedule XI.

The Director-General upon his satisfaction may issue the acceptance through the online platform.

Such person shall make an application for UIN in Form UA-4 as under Schedule I11.
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FORM UA-6

Application for acceptance of existing imported or manufactured UAS

UAS Owner/ Operator details

Name of authorised owner/ operator

Unique Authorisation Number issued by DGCA

Drone Acknowledgement Number (DAN)

Owner Acknowledgement Number (OAN)

Address

E-mail ID

N9~ w N e

Phone No.

UAS importer/ Manufacturer details

8.

Name of authorised UAS importer/ Manufacturer

9.

Unique Authorisation Number issued by DGCA:

10.

Address

11.

E-mail ID

12.

Phone No.

13.

Preferred testing laboratory or organisation:

).

i).

ii).

Details of Unmanned Aircraft System:

a) Category:

b) Classification:

¢) Model Name / Number:

d) Fixed Wing/ Rotary Wing:

e) Maximum all-up-weight:

f) Engine/ Motor:

i). Type:

ii). Power Rating and

iii). Number of Engines/Motors

g) Total fuel capacity (kg)/ Battery capacity (mAh):

h) Compatible payload:

(i) fixed or variable or both

(if) maximum weight of the payload (Kg)

(iii) volume in cubic centimeter

i) Launch and recovery type (as applicable):

j) Overall dimensions (I x b x h) (attach a 3- view drawing):

14.

Copy of ETA from WPC Wing (to be attached):

15. Details of Emergency Recovery System installation:

16.

Details of equipment (\/ appropriate boxes):

- GNSS
- Geo-fence

- Flight controller

@m R
@ Anti-cottision light

() Flight data logging capability
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) NPT @ SSR transponder/ ADS-B OUT
- Command and Control Link - Real-time tracking system
- Barometric equipment - Detect and Avoid capability
- Manufacturer Serial Number - Fire resistant identification plate

(GNSS -Global Navigation Satellite System; NPNT - No Permission — No Takeoff; RTH- Return to Home)

17. Compliance to ‘Manufacturing Requirements for UAS’

18. Fee amount and Transaction Number:

DECLARATION

I hereby declare that all information provided herein are true and correct to the best of my knowledge and I understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Date:

Place:

Name and Signature of the
Importer/Manufacturer/Owner/Operator

Schedule VI (Rule 29)

Procedure for Issuance or renewal of UAS Operator Permit (UAOP)

1. An authorised UAS operator seeking an Operator Permit or renewal of the operator permit for unmanned
aircraft shall submit an application in Form UA-7 through digital sky platform available on website

www.dgca.gov.in.

2. Conditions of a UAS operator permit includes:

Vi.

Vii.

The UAS Operator Permit holder shall comply with all the requirements laid down in various
schedules under these rules.

The UAS Operator Permit shall be non-transferrable.

The UAS operator permit holder shall not operate in an area without due intimation given to the
land/ property owner/ local authority for takeoff and landing of UAS.

The UAS operator permit holder shall comply with the aviation security regulations issued by
Bureau of Civil Aviation Security.

The UAS operator permit holder shall ensure the privacy of individual and his property during
operation.

The UAS operator permit holder shall comply with any other local or state regulatory requirements.

All the UA operating under UAOP shall have valid insurance as specified in the rules.

3. The Director-General may specify any other conditions including height and air space restrictions.

4. The continued validity of the operator permit shall be subject to compliance of such conditions as may be
stipulated by the Director-General in the permit.

5. The applicant shall pay the fee as prescribed in Schedule XI.

6. The Director-General upon his satisfaction may issue or renew the UAOP through the online platform, as the
case may be.
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FORM UA-7

Application for Issue or Renewal of UAS Operator Permit (UAOP)

Recent passport size photo (in
case of an individual)

Signature

Part-A: General

Authorised UAS Operator Number

Name

Nationality

Email

Phone Number

VAW e

GST No., if available.

Part-B: Details of UAS

Number of UAS

Make & Model of UAS

Manufacturing Serial Number

Category of UAS

10.

MAX AUW

11.

Rotary Wing/Fixed Wing

12.

Payload Details

13.

ETA

14.

UIN

Part-C: Details of Qualified Remote Pilot/UAS Pilot Licence

15.

Name of Qualified Remote Pilot

16.

Qualification Details

17.

Name of UAS Pilot Licence Holder

18.

UAS Pilot Licence Number

19.

Security Clearance from MHA in case of
foreign nationals

20

. Fee amount and Transaction Number

21.

Existing  UAOP Number (in case of
renewal application)
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Note: All requisite documents like unique authorisation number, ETA, UIN, Qualified Remote Pilot or Remote Pilot
License (as applicable), security clearance from MHA (if applicable) shall be uploaded.

For renewal of UAOP, any changes in Part B and C of Form UA-7 shall be uploaded.
DECLARATION

I hereby declare that all information provided herein are true and correct to the best of my knowledge and understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Name and Signature

Date:
Place:
Schedule VII (Rules 31, 32 and 33)
Section A
Requirements for ‘Qualified Remote Pilot’
(@) The person shall not be less than eighteen years of age.
(b) The person shall have passed class X or its equivalent examination from a recognized Board.
(©) The person shall be a sound mind and medically fit.
(d) The person shall be conversant with UAS rules and directions issued by Director-General.
(e) The person having completed the training course from an authorised training organisation or
institutes as per the requirements specified by the Director-General.
)] No person having age more than sixty-five years can be a ‘Qualified Remote Pilot’.

Section B
Requirements for Remote Pilot’s License
1. A person seeking a new Remote Pilot’s License or renewal of the Remote Pilot’s License under these
rules shall submit an application in form UA-8 through digital sky platform available on website

www.dgca.gov.in.

2. The person shall meet the requirements of qualified remote pilot as specified in Section A.

3. The person shall submit a certificate of medical fitness from registered medical practitioner in the
prescribed form as required by the Director-General.

4. The person shall submit a certificate of training appropriate to the class of UAS from an authorised training
organisation or institutes.

5. The person shall pass an online examination as per the syllabus specified and conducted by the Director-
General.

6. The person shall submit a license from Ministry of Communication for Flight Radio Telephone Operator in
case of Large UA.

7. The applicant shall pay the fee as prescribed in Schedule XI.

8. The Director-General upon his satisfaction may issue or renew the Remote Pilot’s License, as the case
may be.
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FORM UA-8

Application for the issue or renewal of Remote Pilot License

=

Name

Father’s Name

Recent Photograph

Date of birth

Nationality

Email Id

Phone Number

Njo|a|s W

Permanent
Address

8. Correspondence Address

Signature

9. Educational Qualification

Examination

Name of Board/ university

Year result

Class X or equivalent

10. Medical Fitness

Name of the Registered Medical
Practitioner (RMP)

Date of medical examination

Medical Center Remarks, if any

11. DGCA Online Examination

Examination name Passed on Roll No. Date of Result Valid upto Remarks, if any
12. Training
Name of Training Organisation/ | Date From Date To Training Certificate Number on | Remarks, if any
Institute successful completion
13. Details of FRTOL, in case of Large UA
FRTOL Number Date of Issue Valid upto | Remarks, if any
14. | Have you been involved in UAS accident/ incident in preceding 5 years Yes/No
If yes, give details thereof; with the disciplinary action taken, if any:-
15. | If, holding any Indian flight crew license please give details

Name & number of License

Date of issue

Valid upto

16. Fee amount and Transaction number

17. Existing Remote Pilot License number

(in case of renewal application)

Note.- Self attested documents in support of Name, Address, Date of Birth, Educational Qualification, Medical
Fitness, Training and FRTOL to be uploaded. For renewal of Remote Pilot License, copy of existing Remote Pilot
License and updated training records, medical fitness to be uploaded.

DECLARATION

I hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Date:
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Place: Name and Signature

Section C

Requirements for Training

1.  Any person desiring to become Qualified Remote Pilot (QRP) shall undergo requisite training from an
authorised training organisation or institutes.
2. The training on the UAS shall comprise of theoretical and practical courses.
3. The training shall have specific syllabus for Qualified Remote Pilot and Remote Pilot License.
4.  The syllabus of theoretical and practical courses may be specified by the Director-General based on the
categories and classes of UAS.
Section D
Requirements for UAS Training Organisation
1. The applicant seeking authorisation of Training Organisation or institute or renewal of authorisation of Training
Organisation or institute shall submit an application in Form UA-9 through digital sky platform available on
website www.dgca.gov.in.
2. All requisite documents as may be specified by the Director-General shall be submitted by the applicant.
3. The applicant shall pay the fee as prescribed in Schedule XI.
4.  The Director-General upon his satisfaction may issue or renew the authorisation for the training orgnaisation.
Form UA-9
APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION OF TRAINING
ORGANISATION OR INSTITUTE
Sl. Particulars Information Remarks, if any
No.
1.1  |Name of the Training Organisation or institute
1.2  |Registered Address
1.3 |Current/Business Address
1.4  |Phone Number
1.5 [Email
1.6 |GST Number
1.7 Name of Board of Directors with their DIN No.,
in case of Company
Name of trustee and members in case of trusts and
society
Name of Head of the Department /Chairman/CEQ
in case of central/State Govt. or agency thereof.
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1.8 |Name of the Authorised Signatory

1.9 [(Category and class of UA on which Training will
be imparted

1.10 |Number of the UAS trainer (s) for different
classes of UA

1.11 Principal base of operation
1.12 |Fee amount and transaction details

1.13 |Existing authorisation number for training
organisation (in case of renewal application)

1. Unmanned Aircraft System Details

S/No. Class of UA Owned/ UIN Make and Model
Leased

2. Documentation (Tech. & Operational)

SINO DOCUMENTATION STATUS(Available/Not-Available)
1. Training & Procedure Manual (TPM)
2. Operational Manual for UAS

Note.- Self attested documents in support of Name, Address and Incorporation/registration of organisation and
requisite documents to be uploaded.

In case of local authority, Central or state Government or agency thereof, Certificate of the Head of the Department
providing name, address and status of the organisation.

For renewal, all the requisite documents to be uploaded.

DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Name and Signature

Date:
Place:
Schedule VIII (Rule 34)
No Operation Area
1. OPERATING RESTRICTIONS

1.1 No UA shall be flown:

a) Within a distance of 5 kilometer from the perimeter of airports at Mumbai, Delhi, Chennai, Kolkata,
Bengaluru and Hyderabad,;

b) Within a distance of 3 kilometer from the perimeter of any civil, private or defence airports, other than those
mentioned in Para 1.1(a);

c) Above the Obstacle Limitation Surfaces (OLS) or PANS-OPS surfaces, whichever is lower, of an operational
aerodrome, specified in the rules related to Height Restrictions for Safeguarding of Aircraft Operations;

d) Within permanent or temporary Prohibited, Restricted and Danger Areas including TRA, and TSA, as
notified in AIP by Airport Authority of India;

e) Within 25 kilometer from international border which includes Line of Control (LoC), Line of Actual Control
(LAC) and Actual Ground Position Line (AGPL);
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9)

h)

)
K)

Beyond 500 meter (horizontal) into sea from coast line provided the location of ground station is on fixed
platform over land;

Within 3 kilometer from perimeter of military installations/ facilities/ where military activities/ exercises are
being carried out unless clearance is obtained from the local military installation/facility;

Within 5 kilometer radius from Vijay Chowk in Delhi. However, this is subject to any additional conditions/
restrictions imposed by local law enforcement agencies/ authorities in view of the security.

Within 2 kilometer from perimeter of strategic locations/ vital installations notified by Ministry of Home
Affairs unless clearance is obtained from MHA,

Within 3 kilometer from radius of State Secretariat Complex in State Capitals;
From a mobile platform such as a moving vehicle, ship or aircraft; and

Over eco-sensitive zones around National Parks and Wildlife Sanctuaries notified by Ministry of
Environment, Forests and Climate Change without prior permission.

1.2 The Director-General may permit flying of UA in select restricted areas on request made by any Government
Authority or any airport Operator in exceptional circumstances.

Schedule- IX (Rules 43, 44 and 45)
Requirements for Authorisation or License of Drone port

The applicant seeking authorisation or license or renewal of license of drone port shall submit an application
in Form UA-10 through digital sky platform available on website www.dgca.gov.in.

Documentation requirements for obtaining such authorisation or license and conditions of such authorisation
or license shall be as specified by the Director-General.

The applicant shall pay the fee as prescribed in Schedule XI.

The Director-General upon his satisfaction may issue the authorisation or license or renewal of license of the
drone port.

FORM UA-10

Application for issuance of Authorisation or License or renewal of license of

Drone port Recent passport size photo (in
case of an individual)

Signature

Part A For an Individual

Name

Gender

Nationality

Date of Birth

Email

S| A|wWINE

Phone No.
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7. Document for Proof of
Identity

Submit any one

Passport Number

Aadhar Card Number

PAN Card Number

Voter Identification Card Number

Driving License Number

8. Document for Proof of
Address

Submit any one

Passport Number

Aadhar Card Number

Voter Identification Card Number

Electricity Bill No/ Water Bill No/ Bank
Account Statements showing address

9. GST No.

Part B For a Company or Corporate

10. Name of the Company

11. Business/Current Address

12. Registered Address

13. Email

14. Phone No.

15. Proof of incorporation-

Certificate of Incorporation of the

Company

16. Names of the Directors with their DIN

No.

17. GST No if available

Part C For local authority, Central or state Government or agency thereof

18. Name of the Organisation

19. Business/Current Address

20. Registered Address

21. Email

22. Phone No.

23.

Certificate from the Head of the
Department providing details of the
organisation, its address and its intent
to acquire a UAN.

24.

Name of Authorised Signatory

25.

GST No.

26.

Fees amount &
transaction

217.

Existing license number of drone port
(in case of renewal application)
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Part D for Documentation

S/INO. DOCUMENTATION STATUS(Available/Not-Available)
1. Land/Building details

2. NOC from Authorities

2. Drone port Manual

Note.- Self attested documents in support of Name, Address, Incorporation/ Registration of organisation and requisite
documents to be uploaded.

For renewal of license, all the requisite documents to be uploaded.

DECLARATION

I hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Name and Signature

Date:
Place:
Schedule- X (Rules 47, 48 and 49)
Section A
Requirements for Unmanned Aircraft System Traffic Management (UTM) Service Provider
1 UTM System shall provide UTM service to participating unmanned and manned aircraft for enabling UAS
operations for safety and security of all participating aircraft.
2 UTM Service should be provided primarily in designated Uncontrolled Airspace upto 1000 feet AGL in
accordance with the Central Government policy.
3 UTM Service in segments of Uncontrolled Airspace above 1000 feet AGL and in Controlled Airspace shall
be provided as specified by the Director-General.
4 UTM System shall include provisions for Registration, Pre-flight, In-flight and Post-flight services to
stakeholders as specified by the Director-General.
The Services to be provided by UTM Service Provider shall be as specified by the Director-General.
The equipment and technology to be integrated in the UAS to ensure safe and secure provision of UTM
services in Indian airspace shall be as specified by the Director-General.
7 The continued validity of the UTM Service Provider License shall be subject to compliance of such
conditions as may be stipulated by the Director-General in the License.
8 The operational requirements shall include, but not limited to, the following:
(@) Classification of UTM Airspace.
(b) Rules of the Air for Unmanned Aircraft (UA).
(c) Separation Standards between Unmanned Aircraft and between Manned & Unmanned Aircraft.
(d)  Minimum Terrain and Obstacle Clearance Standards for UA.
(e) Minimum Clearance Standards for Safety of Uninvolved Persons; and
() Minimum Clearance Standards for Noise Abatement.
9 The Technical Specification and Standards shall include, but not limited to, the following:
(@ UTM Architecture;
(b) Technical Standards for Communication
(c) Communication Protocols for UAS-UAS, UAS-UTM, UTM-UTM, UTM-SDSP, UAS-SDSP,
UTM-ANSP, UTM-ATM and UTM-CUAS communication; and
i. (d) Minimum set of data elements to be exchanged.
10 The operational requirements, technical specifications and standards shall be as specified by the Director-

General.
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Section B
Requirements for License of UTM Service Provider

1. Any person other than individual seeking a license or renewal of license for providing UTM service shall
submit an application in Form UA-11 through digital sky platform available on website www.dgca.gov.in.

2. Conditions of an UTM Service Provider License includes:

i. The UTM License holder shall comply with all the requirements laid down in this Schedule.
ii.  The UTM License shall be non-transferrable.
iii. The UTM License holder shall comply with the directions issued by the Director General.

3. The applicant shall pay the fee as prescribed in Schedule XI.
4, The Director-General upon his satisfaction may issue or renew the UTM Service Provider License.
FORM UA-11

Application for Issue or Renewal of License of UTM Service Provider

1. Name of the Organisation

2. Registered Address

3. Current/Business Address

4. Name of Board of Directors with their DIN No.,
in case of Company

Name of trustee and members in case of trusts and
society

Name of Head of the Department/Chairman/CEO in
case of central/State Govt. or agency thereof.

5. Name of the Authorised Signatory

6. Email
7. Phone Number
8. GST No.

9. Details of UTM Infrastructure

10. Experience as UTM Service Provider

11. Security Clearance from MHA in case of foreign
nationals

12. Fee with Amount and Transaction number

13. Existing License number (in case of renewal
application)

Note.- Self attested documents in support of Name, Address and Incorporation/registration of organisation and
requisite documents to be uploaded.

In case of local authority, Central or state Government or agency thereof, Certificate of the Head of the Department
providing name, address and status of the organisation.

For renewal of license, the requisite documents to be uploaded.
DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Name and Signature
Date:

Place:



http://www.dgca.gov.in/

90

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Section C

Requirements for UTM Personnel License

1. Any person seeking a UTM Personnel License or renewal of the UTM Personnel License for providing UTM
service shall submit an application in Form UA-12 through digital sky platform available on website
www.dgca.gov.in.

2. The person shall submit a certificate of training appropriate to the UTM from an authorised training
organisation.

3. The person shall submit a certificate of medical fitness from a Government Hospital not lower than a district
hospital in the prescribed form as required by the Director-General.

4.  The person shall pass an online examination as per the syllabus specified and conducted by the Director-
General.

5. The person shall have Bachelors’ degree in Science with Physics and Mathematics or with Electronics and
Telecommunication or with Computer Science or an equivalent degree from a recognised university.

6.  The additional qualifications, training and experience requirements for granting licence to UTM Personnel for
providing UTM service shall be as specified by the Director-General.

7. The applicant shall pay the fee as prescribed in Schedule XI.

8.  The Director-General upon his satisfaction may issue or renew the UTM Personnel License.

FORM UA-12
Application for the issue or renewal of UTM Personnel License
1. Name Recent passport size photo
(in case of an individual)

2. | Father’s Name

3. | Date of birth Signature

4. | Nationality

5. | Email Id

6. | Phone Number

7. | Permanent
Address

8. Correspondence Address

9. Educational Qualification

Degree Name of Institute/university Year result

10. Medical Fitness

Name and address of the Govt. | Date of medical examination Remarks, if any

Hospital

11. DGCA Online Examination

Examination name Passed on Roll No. Date of Result Valid upto Remarks, if any
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12. Training

Name of Training Organisation | Date From Date To Training Certificate Number on | Remarks, if any
successful completion

13. Fee amount &Transaction No.

14. Existing License number (in case of
renewal application)

Note.- Self attested documents in support of Name, Address, Date of Birth, Educational Qualifications, Medical
fitness and Training to be uploaded.
For renewal of license, the requisite documents to be uploaded.

DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for any penal action as applicable.

Date:
Place: Name and Signature
Section D

Requirements for Training

1. Any person desiring to become licensed UTM personnel shall undergo requisite training from an authorised
training organisation.

2. The training on the UTM shall comprise of theoretical and practical courses.
3. The syllabus of theoretical and practical courses may be specified by the Director-General.
Section E
Requirements for UTM Training Organisation

1. The applicant seeking authorisation or renewal of authorisation of UTM Training Organisation shall submit an
application in Form UA-13 through digital sky platform available on website www.dgca.gov.in.

2. The applicant shall pay the fee as prescribed in Schedule XI.

3. The Director-General upon his satisfaction may issue or renew the authorisation for the UTM Training
Organisation.

Form UA-13

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION OF TRAINING
ORGANISATION

Sl Particulars Information Remarks, if any
No.

1. Name of the Training Organisation

2. Registered Address
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3. Current/Business Address

4, Phone Number

5. Email

6. GST Number

7. Name of Board of Directors with their DIN
No., in case of Company

Name of trustee and members in case of trusts
and society

Name of Head of the Department/
Chairman/CEO in case of central/State Govt. or
agency thereof.

8. Name of the Authorised Signatory

9. Number of the UTM trainer (s)

10. | Principal base of operation
11. Fee amount and transaction details

12. Existing authorisation number of training
organisation (in case of renewal application)

Documentation (Tech. & Operational)

SINO. DOCUMENTATION STATUS(Available/Not-Available)
1. Training and Procedure Manual (TPM).
2. Operational Manual for UTM

Note.- Self attested documents in support of Name, Address and Incorporation/registration of organisation and
requisite documents to be uploaded.

In case of local authority, Central or state Government or agency thereof, Certificate of the Head of the Department
providing name, address and status of the organisation.

For renewal of authorisation, requisite documents to be uploaded.
DECLARATION

| hereby declare that all information provided herein are true and correct to the best of my knowledge and | understand
that furnishing any false information herein shall make me liable for penal action as applicable.

Name and Signature
Date:
Place:

Schedule- XI (Rule 51)
1. Fees for various services. —

(@) (i) The fee for authorisation of:
(A) Importer or manufacturer or trader shall be rupees ten thousand only;

(B) Operator with fleet of 10 or more UAS shall be rupees five thousand only;
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(C) Operator with fleet of less than 10 UAS shall be rupees one thousand only;
(D) Owner shall be rupees five hundred only; and
(E) training organisation shall be rupees five thousand only.

(i) The fee for renewal or any variation of such authorisation, as the case may be, shall be fifty per cent of
the fee payable under sub-clause (i) of clause (a).

(b) The fee for issue of Certificate of Manufacture for a particular UAS model shall be:

Q) Class of UA Fee (Rs.)
(A) Nano 500/-
(B) Micro 1,000/-
© Small 2,000/-
(D) Medium 3,000/-
(E) Large 5,000/-

(ii) The fee for any variation in the certificate shall be fifty per cent of the fee payable under sub-clause (i) of
clause (b).

(c) The fee for issue of Unique Identification Number (UIN) for each unmanned aircraft shall be:
(i Rupees one hundred only for Nano UA,;
(i) Rupees two hundred only for Micro UA;
(iii) Rupees five hundred only for Small UA;
(iv) Rupees one thousand only for Medium UA;
(V) Rupees two thousand only for large UA.

(d) The fee for grant of permit to operate a UAS shall be:

(M Class of UA Fee (Rs.)
(A) Micro 1,000/-
(B) Small 2,000/-
(©) Medium 3,000/-
(D) Large 5,000/-

(if) The fee for renewal or any variation in the permit shall be fifty per cent of the fee payable under sub-
clause (i) of clause (d).

(e) The fee for issue of UAS pilot license inclusive of any examination fee shall be:

(1 Class of UA Fee (Rs.)
(A) Small 1,000/-
(B) Medium 2,000/-
© Large 3,000/-

(if) The fee for renewal or any variation in the permit shall be fifty per cent of the fee payable under sub-
clause (i) of clause (e).

(F) (i) The fee for issue of UTM Service Provider License fee shall be rupees ten thousand only;

(i) The fee for renewal or any variation in the license shall be fifty per cent of the fee payable under sub-clause (i) of
clause (f).
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(9) (i) The fee for issue of UTM Personnel License inclusive of any examination fee shall be rupees one thousand
only;

(i) The fee for renewal or any variation in the license shall be fifty per cent of the fee payable under sub-clause (i) of
clause (g).

(h) The fee for transfer of UAS shall be rupees five hundred only for each UAS.
2. Fee for establishment of drone port. — (a) The fee for the grant of:
(i) License of drone port shall be rupees ten thousand only;
(i) Authorisation of drone port shall be rupees two thousand only.
(b) The fee for renewal of license shall be fifty per cent of the fee chargeable under sub-clause (i) of clause (a).

SCHEDULE XII (Rule 60)

Penalties
Category 1 —Offences punishable with imprisonment for a term not exceeding two
years or with fine not exceeding one lakh rupees, or with both:
S.No. Nature of offence Relevant rule or rules
1. Use of an authorisation by importer, manufacture or trader | Rule 10
without validity
2. Non-compliance of rule 11 Rule 11
3. Unauthorised importer of a UAS or part or component | Sub-rule (1) of Rule 12
thereof
4. Unauthorised manufacturer of a UAS or part or component | Rule 13
thereof
5. Non-compliance with the provisions of rule 15. Rule 15
6. Non-compliance ofthe rule 16 by manufacturing | Rule 16
Organisation.
7. Non-compliance of rule 18. Rule 18
8. Unauthorised buying or selling or leasing of a UAS or a | Rule 20
part or a component thereof.
9. Contravention of the provisions of rule 25 Rule 25
10. Contravention of the provisions of rule 26 Rule 26
11. Contravention of the provisions of rule 27 Rule 27
12, Non-compliance with the provisions of rule 29. Rule 29
13. Operating a large category UAS in India other than a | Sub-rule (1) of Rule 32
Licensed Remote Pilot.
14, Flying an unmanned aircraft over no-operation area Rule 34
15. Contravention of sub-rule (2) of rule 35 Sub-rule (2) of Rule 35
16. Contravention of sub-rule (1) rule 37 Rule 37
17. Contravention of rule 38 Rule 38
18. Contravention of the provisions of rule 40 Rule 40
19. Contravention of rule 41 Rule 41
20. Establishment of Drone port or Drone corridor in | Rule 42
unpermitted areas.
21. Contravention of the provisions of rule 43 Rule 43
22, Non-compliance of directions issued under sub-rule (1) of | Sub-rule (1) of Rule 50
rule 50
23. Operating UA without a valid third party insurance Sub-rule (1) of Rule 52
24, Non-compliance of sub-rule (3) of rule 54 Sub-rule (3) of Rule 54
25. Fraudulently lend any licence, certificate, authorisation, | Rule 61
permit or approval or allow it to be used by any other
person.
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Category Il — Offences punishable with imprisonment for a term not exceeding six months or with fine not
exceeding fifty thousand rupees, or with both:

S.No. Nature of offence Relevant rule or rules
1. Non-providing information regarding change in the | Rule 9
credentials of eligibility conditions subsequent to issuance
of authorisation number.
2. Use of an authorisation by owner or operator without | Rule 10
validity
3. Owns or operates an Unmanned Aircraft without | Rule 17
allotment a Unique Identification Number.
4. Unauthorised owner a UAS or part or component thereof | Rule 21
in India
5. Contravention of the provisions of rule 22 Sub-rule (1) and (2) of Rule 22
6. Non-compliance of rule 23. Rule 23
7. Operating a UAS by an unauthorised UAS Operator. Rule 28
8. Non-compliance with the provisions of rule 30. Rule 30
9. Operating a UAS other than a ‘Qualified Remote Pilot. Sub-rule (1) of Rule 31
10. Contravention of sub-rule (1) of rule 35 Sub-rule (1) of Rule 35
11. Non-compliance of rule 36 Rule 36
12. Non-compliance of rule 39 Rule 39
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